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INTRODUCTION 

I, the Chairman, Committee on Public Undertaking., having been 
authorised by the Committee to present the Report on thqir behalf. 
present this Eighth Report on "Jute Corporation of India Ltd.-
Government's Unfair Pricing Policy for Raw Jute". 

The earlier Report of th~ Committee on the subject of Jute Cor-
poration of India (viz. Third Repo~ixth Lok Sabha) had cover-
ed the topic of 'Jute and ExPloitation of Jute Growers'. In that 
Report, it was stated that the Cammittee had decided to Cleal with 
various aspects of the problem of jute in detail by splltting the 
results of their examination into different Reports. This present 
Report is the second in the series and deals with pricing polley for 
raw jute. 

Since 1972-73, the minimum prices of raw ju~ were put on a 
statutory basis and violation thereof was made punishable under 
the Essential Commodities Act. For this purpose, a miDimuin sta-
tutory price for raw jute is detemrlned and announced by the GoV-
qrnment from year to year on the basis of recommendation of the 
Agricultural Prices Commission, which in turn, is fed by the data 
of cost of production of jute, processed by the Directorate of ~ 
nomics and Statistics, Ministry of Agriculttft"e. . 

It is most distressing to note that during all these years the 
minimum prices of raw jute fixed by Gove,rnment as also the prtces 
being offered to the jute cultivators were much too inadequate. 

It is most unfortunate that the very basis of the fixation of the 
said minimum statutory price, namely, the true first cost of cultiva-
tion of raw jute, had been deliberately kept by the various agencies 
concerned, at an unimaginably low figure of about Rs. 116 per 
quintal 

It is astonishing to find that as against the above-mentioned ftgure 
of Rs. 116 per quintal (for 1974-75) arrived at by the Directorate of 
Economics and Statistics, the true cost of cultivation of jute (in-
cluding carrying to primary market), as calculated on a scfentlft.c 
basis by the Government of West Bengal, by far th~ l8'rgest jute-
growing State, came to Rs. 344.34 per quintal in 1977-78. The Com-
mittee have thought it proper to add to this ftgure a return of 30 
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per cent to the growers, and on that basis, th~ Committee have re-
~ommended that the minimum price for bottom grade raw jute that 
must reach the hands of the jute-growe!', should be fixed at Rs. 447.64 
per quintal (1977-78) and for bette, grades of jute, incentives should 
be given to the growers in the form of increased prices. For Mesta 
also, which is only a variety of jute, the Committee have suggested. 
that th~ minimum statutory remunerative price should. be simllarly 
hed and there should not be any appreciable gap between the prices 
of the two. 

The Committee have also suggested that the minimum statutory 
remun~rative price for jute soould be announced for Calcutta mar-
ket as well by adding suitable and realistic transport and other 
charges involved in bringing jute to Calcutta from the areas where 
it is grown. 

There is no doubt thllt in the entire process of collection, compila-
tion and publlcation of data relating to cost of cultivation of jute and 
of fixation and announcement of minimum statutory price for raw 
j""te, all these agencies including Directorate of Economics and St&-
tistica, Agricultural Prices Commission and Ministry of Commerce 
(now Industry), have acted as the bitterest enemies of the poor jute 
grower. They completely sided with the jute industrialists and jute 
tycooQS on the pretext of maintaining the so-called "viability of jute 
industry" and their anxiety to protect export market of jute manu-
factures from an imaginary "deleterious effect" of any increase in 
prices of raw-jute. This attitude opened flood-gate of exploitation 
of the poor jute cultivator by !the jute industrialists and traders. It 
is most unfortunate to find that the Cabinet Committee on Food " 
Agriculture, at the material time, was also a party to this. The 
entire machinery was posi'tively working for the jute industry and 
the jute traden' lobby, and in this process many palms must have 
been greased. 

This sort of arrangement amounts to a dangerous economic offence 
having far reaching consequences, and it is the bounden duty of the 
Government to ensure that the commission of such an oiYence is no 
more alJ.owed to be perpetuated. For this purpose, there is impera-
tive need for immediate setting up of a special cell in the C.B.I. 
wllere a co-ordinatedfunctioning of investigating officials, ec0no-
mists, sociologists etc. should be organised forthwith. 

The role played by the Agricultural Prices Commission (under 
the ChairmanShip of Dr. Dharam Narain) in recommending much too 
inadf'quate support price of raw-jute in collusion with the Direcfciite 
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of Economics and Statistics headed by Shri Ram Saran, tiLl recently 
also the Member Secretary of the Agricultural Prices Commission. 
who manipulated and depressed the coat of production of raw jute 
in a calculated manner, is conspicuous and needs to be thoroughly 
and specially investigated with a view to fixing of responsibility and 
awarding of exemplary punishment to those found guilty. Pending 
such investigations, the top officials of these two orgarusations must 
immediately be replaced. In making this observation, bitter though 
it may be) the Committee were mindful of the fact that 'prevention 
is better than cure' and if Government is able to prevent commission 
of this sort of offence, it will prevent many more evils which arise 
as an outcome thereof, including malpractices indulged in by the 
jute industry which generate huge amount of black money running 
into hundreds of millions of rupees every year. 

The Committee have, however, very strongly felt that one of the 
real solutions to rthe problem lies in the nationalisation of the entire 
jute and jute goods export trade. 

The Committee considered and adopted the Report at their sitting 
held on the 24th April, 1978. 

NEW DELHI; 

April 24, 1978 
------::-:c:-::-::--=;--;--:--l7 aisakha 4, 1900 (Saka). 

JYOTIRMOY BOS'U, 
Chairman, 

Committee on Public Undertakings. 



REPOItT 

GOVERNMENT'S UNFAIR PRICING POLICY FOR RAW JUTE 

Since 1972-73, the minimum prices of raw jute have been put on 
a statutory basis and violation thereof has been made punishable 
under the Essential Commodities Act. For this purpose, a minimum 
statutory price for raw jute is announced by the Government from 
year to year. 

2. It has been represented to the Committee that the minimum 
statutory price for jute is being fixed in a manner that the jute 
growers do not get back even a part of the cost of their cultivation. 
It has been emphasised before the Committee and its Sturly Groups 
with facts and figures that so long as this basic malady was not 
corrected, the whole exercise of protecting the interests of growers 
whether through the Jute Corporation of India or otherwise, would 
continue to be meaningless. It was further emphasised that the 
growers, who had gone on with jute cultivation only to maintain 
continuity of work on their lands, had been ruined and if the situa-
tion was not corrected without delay, they would have no other course 
but to give up jute cultivation and resort to crops of other agricul-
tural commodities and because they had nothing else to do. 

3. During the last :Cour or five years, the minimum statutory price 
fixed by Government for raw jute has been varying between Rs. 125 
and 140 per quintal. As against these official figures, demands have 
been made from various quarters that the minimum statutory price 
(at primary market) should be much more than what it is today. 

4. During fonnal evidence, an eminent Member of Parliament, 
having close knowledge of cultivation of jute, has stated before the 
Committee: -

"Pricing of raw jute 'has been done in the interest, not of the 
jute growers but of the industriaJist.s.". 

Another eminent witness, representing the growers, has sta.ted in 
evidence:-

''Unless the jute growers are given adequately remunerative 
prices and jute production becomes attractive as a result of 
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that, they might convert jute fields into other fields of 
agriculture, thereby causing a serious crisis for the nation 
because jute is one of the major foreign exchange earners 
and also gives employment to many." 

An eminent trade union leader (Shri Kamel Sarkar) has also 
stated during evidence:-

....... what we have to ensure is the remunerative price to the 
farmers. That is the first and important thing. Only then 
the peasants will grow raw jute instead of paddy or wheat." 

5. The representatives of the Government of all the jute growing 
States namely West Bengal, Bihar, Assam, Orissa, Tripura etc. have 
also stated before the Committee that the growers must be given a 
remunerative price from the point of view of natural justice and also 
from the point of view of keeping the industry and the jute growers 
alive. 

6. The representative of the Government of West Bengal has 
stated during evidence:-

"The price that we suggested, i.e., Rs. ISO per quintal was not 
suggested as a remunerative price, but as a rock bottom 
support price." 

The representative of the Government of Tripura stated:-

"While fixing the price of. jute, it should be ensured that theN 
is parity with other food crops because, unlike other food 
crops, jUlte is meant only for sale, not for internal consump-
tion.... lit has to have parity mainly with paddy crop .... 
In fixing the minimum and the maximum prices, the trans-
port and other handling expenses should be taken ~to 
accounto" 

7. The obvious dIscontent and distress of 'the cultivators of jute 
is also reflected in the drop in area of cultivation of jute after 1967-68 
and >the inability to return 'to the cultivation figure of 1201 hectares 
(880 hectares for jute and 321 hectares for mesta), of that year dur-
ing the last ten years, as will be seen from 'the following table:-
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8. The truth of the position, as stated by the growers, and other 

witnesses was also evident to the Committee from the following 
-figures of very low per cent variatiOlllS (over the preceding yew) in 
the Index Numbers of wholesale prices of r:aw jute as compared to 
'Corresponding variations in respect of certain other important agri-
.cultural commodities (as per Economic Survey for 1976-77; po 18) ° 

Commoditieo 

Raw Jute 

Raw Cotton 

Index Noso of Wholesale Prices 
(1970-7'·100) 

P=tage variations over preceding year 

1973-74 1974-75 1975-76 19?6-,,-
(Averqe) (Average) (Average) (Average) 

(-)10°00 5°1 12°9 8 0 S 

28 0 S 21°g (-)15° 8 (-)Igo, 

51°0 2S!·1 (-)19° 2 44°' 

56°3 9°4 (-)27°0 20°0 

Percent 
variation.-
March,1977 
over March, 

11176 

7°5 

14° 6 

4Bos 

84°1 

-------------
During evidence, the representa'tive of the Agricultural Prices 

Commission has also admitted when closely cross examined that the 
rise in market price of raw jute has been the lowest among agricul-
tural commodities in the country during the last ten yearso 

9o Added to the position as reflected by the above statement, is 
the fact that whiile commodities like pulses, raw catton and oilseeds 
go to produce articles of mass consumption by weaker !M!ctions of our 
lIociety, the consumers in the case of jute, deeply involved in serious 
economic malprac'tices of all sorts, are one of the wealthiest sections 
of the societyo 

As such, in the prevailing situation in respect c4. Il"8W jute pricing, 
the Committee saw an inherent danger of a fall in production of raw 
jute in the years to come, with resultant devastating effect on the 
Jute Industry, the survival and development of which art> so essen-
tial not only from the }1oint of view of earning of foreign exchange 
but also for continued direct employment of over 2 lakh workers 
~ged by the industry and also for domestic consumption of jute 
goodso 

10o TIle Committee have therefore gone in detail into the whole 
mechanism of fixation and announcement of the minimum statutory 
price, which is discussed in the succeeding paragraphso 

-----.----------. -



11. The Committee have been informed that the statutory mini-
mum price for raw jute is fixed and announced each year by the 
Government of India after taking into account the recommendations 
made in this behalf f!!Very year by the Agricultural Prices Com-
mission. 

12. The Committee have also been informed that for this purpose, 
the Agricultural Prices Commission submit their Report to Govern-
ment every year and one of the important consideratiQlls in prepar-
ing this Report is that the cost of production should be covered. 'The 
figures relating to the cost of production are collected, compiled and 
furnished !to the Commission by the Directorate of Economics and 
Statistics of the Ministry of Agriculture and Irrigation headed by 
Shri Ram Saran (till recently member-Secretary, Agricultural 
Prices Commission). 

13. There are thus three exercises involved ill the process, 
namely:-

(a) Collection of basic data and determination of cost of cul-
tivation; 

(b) Fixation and recommendation of the minimum statutory 
price for raw jute (which must be remunerative enough) 
by the Agric\l¥..ural Prices Commission; 

(c) Formal announcement of the minimum <rtatutory price 
by -the Government; which should include true cost of 
production (including transportation to primary markets) 
and sufficient retum. 

In the succeeding paragraphs, the Committee have dealt with 
each of these exercises in greater detail. 

(a) CoU~tion of Basic Data and Determination of Cost of 
Prodactlon 

14. In regard to determination of the cost of production, on the 
basis of which the Agricultural Prices Commission make their re-
commendations relating to minimum statutory price lor raw jute, 
the Committee have been informed in written replies and during 
evidence that the basic data is collected, organised and assembled 
in the Directorate of Economics and Statistics (Ministry of Agricul-
ture and Irrigation) and tbe figures of cost of production, as analys-
ed by the said Directorate, are passed on to the Agricultural Prices 
Commission. 
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15. For collecting these data, the Directorate of Economics and 
Statistics have got some sort of a scheme for studying the cost of 
cultivation of princip~.l crops. Under this scheme, work at the field 
level has been entrusted to Agricultural Universities in the respec-
tiveStates and the drill followed from the village level upwards. 

16. The Committee find that in the State of West Bengal, the 
total strength of the staff employed by the Kalyani Agricultural 
University under the scheme for Studying Cost of Cultivation in 
respect of jute have in no year exceeded 30 fl.eldmen, four com-
putors, 4 Field Supervisors, one Assistant Statistician, one Field 
Officer and one Officer Incharge. 

17. The Committee find that in West Bengal Jute and Mesta are 
grown in areas of 441 thousand and 29 thousand hectares respective-
ly, which makes a total of 4,70,000 hectares (1976-77 figure). Obvi-
ously a staff consisting of only 30 fieldsmen to cover such a big area 
where jute is grown in the State can hardly do any justice to the 
task of collection of data regarding cost of cultivation. 

18. The Committee have 8Ilso been informed during eviden~ 
tha't the entire co.,-;; of the scheme at Kalyani University, is borne 
by the Central Government. 

19. In order to get an idea of the extent to which the officer-in-
charge of the scheme in the University (Dr. Sain) could involve 
himself in this part time work, the Committee took his evidence and 
inter alia desired to know his total salary and the payment lie re-
ceived on account of this part time work. 

Dr. Sain stated in reply that he was getting a monthly salary of 
Rs. 1900 and odd, and that for this work he was being paid only 
Rs. 200 per month by the Agriculture University. 

20. The headings under which infonnation is collected and com-
piled for determining the eo9t of production are as follows:-

"I. Operational Cost (human labour-casual, attached, and 
family; bullock labour-hired and owned; machine 
labour-bired and owned; seeds; fertilizers and manure 
insecticides; irrigation charges and interest on working 
capital). . 

2. Fixed Cost (Rental value of owned land; rent paid for 
lease in land; land revenue, cesses and taxes, deprecia-
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tion on implements and farm buildings; and int,!rest on 
fixed capital). 

21. The Commilltee have also been informed that fi.eldmen do not 
get in touch at all with the Local Governmem people. The Direc-
torate of Economics and Statistics also strangely enough do not 
directly involve the SUtte Governments concerned in the collection 
of data. lt is only after the data become available to that Direc-
torate that 'the compilation is sent by them to the State Govern-
ments concerned for their comments. It has been claimed that in 
several cases, the State Governments agree with the estimates, but 
if there is any difference of opinion, representatives cd State Govern-
ments are called for discussion. At theSe discussions the State Gov-
ernments present their data if necessary, which was contradicted by 
State Government spokesman. 

22. In their exercise to find out the exten~ of difference between 
the corrf'Ct figures of cost of cultivation of jute as prepared by the 
Directorate of Economics and Statistics on the one hand and the 
State Governments on the other, the Committee decided to have a 
closer look vis~-is figures prepared by the West Bengal Govern-
ment (/the ilargest jute growing State in the country) as a test c~e. 
The Committee found that according to the latest calculations (pre-
pared on the basis of data collected in 1974-75) the c~t of cultiva-
tion of one quintal of jute in West Bengal as assessed by the Direc-
torate of Economics and Statistics was as low as Rs. 116.47 as against 
the West Bengal Government's figure of Rs. 344 per quintal (1977-
78). This figure of West Bengal Government, however, does not in-
clude any profit or remuneration which should be put around 30 per 
i:ent making a total. Rs. 447.64 paise per quintal. 

23. The Committee accordingly also heard the Officers concern-
-ed with collection of data relating to cost of cultivation in the Socio-
economic Evaluation Branch of Directorate of Agriculture, Govern-
ment of West Bengal During these discussions, the Committee 
were informed that acccrding to the methodology adopted by the 
Government of West Bengal, 72 villages (in five districts) are taken 
up for coLlection of relevant data. In these villages 576 cultiva-
tors are selected for collecting the information. Each village is 
visited by the investigators of the Evaluation Branch of the Direc-
torate of Agriculture for making record of different agricultural 
operations and the income and e.-qleDSes thereof. In the data so 
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collected by the West Bengal G1lvernment in 1974-75 and the cor-
responding data coLlected and adopted by the Directorate of Econo-
mics and Statistics for West Bengal, the Committee found very wide 
variations in some of the important elements of cost. 

24. During evidence, the Agricultural Economist of the Govern-
ment of West Bengal informed the Committee that both the Direc-
torate of Economics and Statistics and the West Bengal Govern-
ment had prepared separate statements relating to cost of produc-
tion of jute and that the two statements were discussed mutually 
by them. The representative of West Bengal G1lvernment stated:-

"Their cost estimates have been certainly on the low side ...• 
We had submitted our comments on their cost esti-
mates .... and we were discussing the comments one by 
one. We had major differences regarding two particular 
cost items and about the methodology. Their cost esti-
mates were based on actual market data while our cost 
estimates were based on statUtory minimum wage of 
labour. Our methodology was not certainly inferiur to 
theirs .... I was pressing the point for including manage-
ment as a necessary and .essential item of cost of produc-
'tion. . .. It was suggested by 8hri Ram Saran (Economic 
and Statistical Adviser) that I should prepare a note as 
to why labour cost shOlUld be valued on the basis of mini-
mum wages and why management cost should be con-
sidered as a separate item." 

25. The Committee also desired to find out as to what were the 
important items that were either omitted or grossly under valued 
at the field level namely, the University of Kalyani acting on be-
half of Diredtorate of Economics and Statistics in West Bengal. The 
Committee, therefore, separately examined the Agricultural 
Economist of the Kalyani Universi'ty, who is the Officer Incharge of 
the Comprehensive Scheme of ccst of cUiltivation of principal crops 
in West Bengal, the Field Officer of the Comprehensive Scheme and 
the Assistant Statistics of the said Scheme. 

26. Origintilly, Dr. Sain, Agricultural Economist, University of 
Kalyani, was to be heard by the Committee in November, 1977, but 
his evidence was postponed to January 1978. 

It has come to the notice of the Committee that on each occasion, 
Dr. Sain was called to Delhi in advance by officers of the Directorate 
of Economics and Statistics, possibly to brief him about the manner 
in which information should be given to the Comm1.ttee. 
601 LS-2. 
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In November, 1977, Dr. Sain was also asked to meet the Chair-
man of the Committee at Calcutta. Before he did so, he was called 
to Delhi. Asked, during evidence on 3rd January, 1973, whether 
he was called expressly to be tutored what he should speak to the 
Chairman and what he should not speak, the witness stated:-

"That was one of the objectives." 

The witness (Dr. Sain) has also confirmed in evidence that be-
for appearing before the Committee on 3-1-1978, he had discussions 
with officers of the Directorate of Economics and Statistics. In this 
regard, the witness stated:-

"We discussed as to what might be asked and things like that. 
Whenever we come, we have, to discuss the matters." 

27. The Field Officer admitted during evidence that in 1973-74 
and 1974-7S, data were given by them to the Directorate of Econo-
mics and Statistics which included the cost of land but in the final 
calculations relating to those years, the cost of land was not includ-
ed. During this evidence, it also came to the noticq of the Com-
mittee that the data collected by the Kalyani University did not 
include any provision for managerial allowance (only the farmers' 
supervision on the basis of hours was included), packing cost, ele-
ment of rejection,' transportation to primary market etc. 

28. After hearing separately, the representatives of the West 
Bengal Governme.nt and Kalyani University, it became clear to the 
Committee that there were serious differences of opinion not only 
between the State Government and Directorate of Economics and 
Statistics but even between the Directorate of Economics and 
Statis~ and Officers of the Kalyani University attached to the 
Comprehensive Scheme for collection of data relating to cost of 
production. Accordingly the Committee again discussed the costing 
exerciBt\'l followed by the Directorate of Economics and Statistics. 
During this evidence, the Committee went item by item and it 
t~nspired that their costing exercise was made to suffer from cer-
tain glaring deficiencies. These deficiencies, along with the cost, as. 
taken into account, by the West Bengal Gllvernment are given 
below:-
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S.No. Deficiency in calculations of Dte. of Economics and statistics 

Cost in respect 
of the item in 

Col.(2) as 
taken by Wat 
Bengal Govern-

ment 
(Ra. per acre) 

I. Instead of interest on the cost of land (part of capital the Directcrate take 
a token rental value of the land 

2. The cost of transportation to primary market is not included in the data 

3. There is no provision for rejection of jute by the purchaser 

4. There is no provision for cost of storing the jute 

5. There is no provision for supervisory cost 

6. There is no provision on account of'luuards' which have very often to be 
faced by jute cultiv. tors 

7. There it no provision for interest on borrowings by the ~ultivators from 
private noney.lenders. (This item is only deemed to be covered . 
as part of cash and kind expense.) (Incl"d.d m 

i:em 1 above) 
iii 

8. The cost of human labour and bullock labour has been .hown at a very 
low scale (R •. 530) - 997' 49 , .. 

90 There is very low provision for cost of pesticidrs (only 71 paise per hectare) 2' 00 

10. Depreciation on implem(..l1s ill: provided. for on a very low scaJe 51" q8 

1 J. No provision is made for coo, of packin,! 

12. Cost of Irrilllltion provided i. '00 low (Re. J) It· 53 

29. The Committee were also told that there was only "some 
littlE!: staff" in the Directorate of Economics and Statistics at New 
Delhi to verify the data coming from the Universities. The analysis 
in the Di!"ectorate also took a lot of time. For instance, the data 
for 1975-76 were received in the Dirl!jCtorate from Kalyani Univer-
sity on 10th January, 1977 and its analysis in the -Directorate was 
completed on 25th October, 1977 (i.e., 9-1/2 months). 

30. In view of the glaring inadequacies and serious deliberate 
distortions in the calculations made by the agencies concerned in 
regard to cost of cultivation of jute, the Committee thought it fit 
to have th~ cost of p!"oduction in West Bengal worked out scientifi-
cally by the representatives of the Government of West Bengal on 
the basis of latest figmes pertaining to different items included in 
the calculations. At the instance of the Committee, the Govern-
ment of West Bengal deputed special staff for the purpose and on 
the 9th January, 1978, they produced before the Committee the 
charts prepared by them as a result of the special exercises. AI!-



12 

cording to this chart, the average cost of cultivation of jute in West 
Bengal for 1977-78 worked out on the basis of preliminary study 
of a smaller sample (15 in each district) of jute growers in the 
various districts of West Bengal, came, to Rs. 344/- per quintal (in-
cluding by-product). The Committee discussed these charts item-
wise with the officers concerned of the West Bengal Government 
and was fairly satisfied with the exertise. It was clear to them 
that the guidelines given by the Committee were intended only for 
their consideration and that they should revise their figures only 
where; they were convinced that there was need for such revision. 

31. In regard to managerial cost, the representative of the Agri-
cultural Prices COmmission had stated during· evidence:-

"The margin of the price over and above th~ cost of produc-
tion is taken to be the return to management expenditure, 
be~ause production cost includes return to fixed capital, 
'r~tal value of land." 

32. In reply to a further question, the witness admitted that there 
should be no discrimination between industry and agriculture in 
the matter of costing exercises to be followep. for determining the 
cost of production in the case of the former and the cost of cultiva-
tion in the case Gf the latter. 

33. The representatives of West Bengal Government confirmed 
during evidence, that the revised figures prepared by them were 
accurate, realistic, and, according to them, in the, interests of the 
growers, the industry and in the interest of all others concerned. 
The witnesses also confinned that they had found on a closer look 
that what the Committee, bad thought about the matter was fair 
and right. 

34. In these revised calculations, formally submitted to the Com-
mittee through the Agricultural Commissioner of the Government 
of West Bengal, the Officers of th~ West Bengal Government arrived 
at an average figure (average of 3 zones worked by them) of 
Rs. 2377.2'7 as the cost of production of jute per acre for the study 
as a whole, which in turn worked out to Rs. 377.34 ~ quintal (in-
cluding by-product) and Rs. 344.34 per quintal (excluding cost of 
by.product) *. 
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35. Asked about the result of the application of data collected by 
them to other States like Bihar and Orissa, the witnesses stated that 
only the labour chargE!iS and the cost of land in those States would 
be somewhat lower. The witnesses added that as against this posi-
tion, it had also to be kept in mind that the output per acre was 
also likely to be low in those States. 

36. The Commit~ then desired to know as to what should· be 
the fair return on the economic exercises, keeping in view the 
hazards jnvolved in the cultivation of jute .arising out of droughts 
and floods which were common phenom~on. 

37. The representatives of West Bengal Government agreed that 
a minimum of 30 per cent return would be reasonabler On this 
basis, a fair remunerative price to the grower worked out to 
Rs. 447.64 per quintal (viz. Rs. 344.34 as cost of production plus 
Rs. 103.30 as return at the rate of 30 per cent). 

38. During some of th~r sittings for taking evidence of non-
official witnesses closely associated with cultivation of jute, it had 
been stressed before the Committee that one maund of jute should 
be equatqd with three maunds of paddy, becaUJe of the laborious 
processes required to be undergone for the production of jute and 
also because of uncertainty of crop. In this connection, attention of 
the Committee had h¥n drawn to the following observation con-
tained in the Government of West Bengal-Report of the Land 
Revenue Commission Bengal (under the Chairmanship of Shri 
Francis FIoud)-I940 Vol. 1:-

"If the price of ju~ \Vas to remain at Rs. 7 or Rs. 8 per maund 
and the price of paddy at about Rs. 2.50 (8 annas) a 
maund, we believe that there would be little complaint 
from the agricultural community in regard to prices." 

(p. 99 ibid) 

39. It is only after the detailed exercises mentioned above that 
the Committee saw the truth (suppressed so long i,n the findings 
given by Sbrl Francis FIoud Commission. The detailed calculations 
made by the officers of West Bengal Govqnment arriving at the 
figure of Rs. 344.34 per quintal as the average cost of cultivation of 

I. Tbr Paddy andRi<e Enquirv Committee ItatI!d that thU _ 1M view ofmanv com· 
peteDt witt...e.-Repon paragraph 4+ 
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jute in West Bengal are given below:-

",,. ill IV'" s.,.z-Bmattlu -J eo.. _/ ~ Caw ..... , -.w., ~ _ .. ) 
Uuuary, '978) 

Weichted averqe at -' eotImata for 9 -. !liz.. Nonb IIeap1, WeJtem JIeapI ad 
Sowbeni IIaIpl , 

1-

Huma Labour 

Family 

Hired 

BuIloclc Labour 

Seeda , 

Fenru-t ad MaaUftll 

PlaDt proIeCUoII cb=dcaIa 

Depreclatioo oll~ .. 

Irriptioe 

lADd a_ue aDd IrriptioD Tax 

ID_ OD capital .. 

Jllautemcat 
MlSOEU.ANWUa 

Ca) ObeIIIIeaJa otbor !haD Fenru-t ad PIaa.t proIeCtioD dIaMcaJI 

(b) Bamboo for dryma fibre '. ' 

(e) Welsht (e," Lop, 1I""&IIa tnuID, etc,) lOr IteqIiDa jute piaat 

(d) Ham. atJprayen,.-I-drilIs, wheel hoet etc. 

(e) Reft! for hirl8ll 01' rftt\ftll WIb 

(f') Othen 

MARKETING CHARGES 

Cal Colt 01' tnI>IpOI't (up aDd down) 

(b) W.,jplbl 

(e) RejectIoG 

Cd) Stance &ad 00cI0wa a.... . 
(e) ...... 

(f') DbaJta &lid IIwubritIi 

CoItprr_ 
(lb.) 

887'S7 

5f8'f6 
.ri-66 

&"79 
··'87 
51 'gS 

6'58 

... -
"!IIt 
S'· 

17'45 

If'" _._._----------_._--- ----
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<I) Toia 

(hlOthen 

Yield per acre (Quintals) 

TOTAL 

Caot per quiDtal iIIdudiJIs by-product 

Coot per quiDtai excluding by-product 

NoTa : 

15 

Coot p~r'''''' 
(R.. ) 

·977'·7 
6'90' 

,JU. 577' 34 -.,,,,' 

I. Both family and hired labour ha"" been en1uated 011 the basis or .tatutory minimum vases oCRs. 8· 10 per dayofS workiq bows. 

•. Iatereot 011 capital .... been ClOIIIidered to be J.% per UlDWD c:aIeuIatcd lOr Iix tIIOfttba. 
Capital iDdudea Iud u well u buIloc:b and othor fixed _ or Carmen ud wmtiq capital. 
i.e. all paid-OUl exp"""'. LsDd valuea have been calculated on the bull or weichted averqea or valun ol irripled and UDirripted laad ill the variow cIiatricIa ol the Stalle. 

5. Manaaement 00II .... been ....e.t @R .. 800.00 per month per 10 aau for a period 
(f 6 months. "I'bis provioiOll .... been -.te lor 00II ol muqemenl and oupeniIioa (iDdud-
ing riB ra\-iDs) which obouId be ooncepllllllly difFerent from the COlt ol jamily labour, FroID 
cbe view-f!?iDt or ~ price poIiev. oome 'oormal' retum to the IIIIIJ>IIIUial factor 
.bouId evidcDdy be ,ncluded ill the coat or production. Otber expenaa haft been ca1culated 
.,.. the basis of actua1 field data ud throuch contaet with ..,-icu/rural oBiciIla • 

." 'The COlli eatUullea for the State .. a wboIc ha"" been derived on the ..... ol a weiPted 
aW!l'lll" or the COIl eatimallel for the ! _ the weigbta beiDa the relative production in the 
3 -. To be preciae, tbeae weich" are .7, 65 and 8 for Zoae 1, Zoae rr.and 7..oae tn __ 
p!ICtiveIv _ ol a total of 100. 

40. As "Wards Mesta, the coat of cultivation in West Bengal hU 
been calculated by otBcers of the Agricultural Department of Gov-
-ernment of West Bengal at Ra. 283.71 per quintal (excluding by-pro-
-duct) given below: 

JleIIII 

Human LabGur 

BuIloc:k labo ... 

s-is 

Fenilizen a: Manum 
Plant Protecti<ia CbemicaII 

Depreciatioa or Jmplementa 
lrriptioa 

Reat 

Interest OIl capital 

~t 

Coat per 
acre 
{lla.l 

• 
61~'60 

120"00 

30 '00 

5&'00 
6'40 

J,' 50 

4'00 

889'40 

..,'00 

Pb)'lIca1 Unita 

s 
76 .udayo 

24 bullock da)ll 

6, ° Ka./aere 
FYM--s cct badfacre 

yuted and workiq capial @Ia% per 
ahnum, 

@h 80· 00 per ~ per _th for 
lis mouths. 



Market Charga 

Miac:eUaneous . 

TOTAL 

Yield of muta fibre p<:r acre (quintal) 

Value of by-product . (R.. ) 

Coot per quintal of fibre (R.I.) ex-
clUdIng by-product) • 

Coot per quintal of fibre (Ra.) 
(includinB by-product). . 

16 

3 

~3' 10 TrllDlport, weight lOIS, rejection, brokeraae. 
atoraae, dhalta stotal etc. 

8· 00 Coot of Bamboo/Log. for steeping, hin-ing 
of relling tank etc. 

(b) FIxation and reeommenclation of the minimum statutory price by 
the Apieultural Prices C.ommissioD. 

41. The Committee desired to know as to what exercises were 
done in the Agricultural Prices Commission in connection with the 
fixation of the minimum statutory price for raw jute, after the cost 
of cultivation was known to them through the Directorate of Econo-
mics and Statistics. The reply furnished by the Commission is 
reproduced below: - . 

"The schedule of the Commission's work relating to the for-
mulation of its report on price poliey for jute involves 
collection of information on various aspects of the jute 
economy, analysis and interpretation of the -data, prepara-
tion of back-glround material, arrangement and conduct of 
the discussions with various jute interests and preparation 
of the report. 

The preliminary work relating to the Report on price polley 
for jute for the ensuin.,g crop year is normally started in 
the month of November of the preceding year. In tbe 
first instance, letters are sent to the Government of 
important jute growing States, Agricultural Production 
Commissioner and Director. Jute Development, Union 
Ministry of Agriculture and Irrigation, Jute Corporation of 
India, Jute CommiSsioner and Indian Jute Mills' Associa-
tion, eliciting information on various aspects of jute situa-
tion Including crop prospects, supply and aemand situation, 
progress of jute development programmes, price-situation. 
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competition between paddy and jute, price support mea-
sures, involvement of cooperatives, purchase and sale policy 
of the Jute Corporaticn of India, estimates of cost of pro-
duction, competition with Bangladesh and synthetic mate-
rial in the international markets, prospects for the export 
of jute goods, cost of manufacturing jute goods, views on 
price policy, etc. Whatever data on the above aspects are 
available locally in the Ministry of Agriculture and Irriga-
tion and the Ministry of Commerce, Civil Supplies and 
Cooperation are collected and compiled on a continuing 
basis. 

On the basis of the information gathered by and made available 
to the Commission, various exercises are made. Estimates 
of cost of cultivation are made available by the Directorate 
of Economics and Statislics, Ministry of Agriculture and 
Irrigation on "the basis of the Comprehensive Scheme for 
Studying the Cost of Cultivation of Principal Crops and 
those supplied by the State Government'. concerntld are 
examined by the Commiasion. Since these estimates lnva-
riably relate to a past year,1nformation on possible changes 
that might have subsequently occurred therein is taien 
into account. The Commission also considers the changes 
in the Il"elationship between the prices of jute and paddy 
and the trends in the prices of raw jute and jute products 
and examines the effectiveness of the measures taken by 
the Government to stabilise prices of jute purcliase and 
sale policy of the Jute Corporafion of India and its impact 
on prices received by jute growers, progress of jute deve-
lopment programmes in the major jute growing States, etc. 

This is followed by discussions with the concerned officials of 
the State Governments, Jute Carporation of India Jute 
Commissioner, Ministries of Agricultural and Commerce, 
Director, Jute Development, Jute Agricultural Resea.rch 
Institute and Indian Jute Mills Association· in January-
February. The background material and tlie points 
emerging out of' discussions are considered by the Com-
miSsion in preparing its Report. Mter the Commission 
has formed its views on various aspects of price policy, it 
finalises its Report and submits it to the Government 
usually in the month of February." 

42. There are eight different grades·· of jut-e, but the Commission 
recomnYnds the minimum price for only one grade (Assam bottom) 

• Juk Mill4 Ow",,·. A .. "dation . 
•• Tbr qu6tion of gtSdation of Jut. has "", n diocullal in de~iI in another R'port Of 

the Commi~. 
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cd prices for the other varieties and grades are left to be fixed by 
the Jute Commissioner in tlie light of the relative differentials nor-
mally prevalent in thei4' prices in the market. 

43. In regard to the functions of the Agricultural Prices Commis-
sion, the Chairman of the Commission has informed the Committee 
during evidence that:-" 

"So far as support price is concerned, the object is to protect 
the farmer against undUe fall in the prlces as- in the case 
of bumper crops, when the prices ~ to falfto such an 
eXtent that they may not even cover the cost of produc-
tion. The idea is to provide some kind of insurance cover 
to the farmer 110 that he would be induced to rilake the 
improvements which are suggested Dy our Extension 
Service 10 that productivity can be increased." 

k The Committee find that the C()IDDlission was -set up to advise 
"the Government on their policy for agricuItwal commodities with a 
~ to evolving a balanced ~d integrated price structure in the 
perspective of the overall n~s of the economy and with due regard 
to the interests of the producers and the consumers. 

45. Asked about the implication of the words "balanced and inte-
grated price structure for the overall needs of the economy", the 
witness stated:-

"That means that the interests of the producers have to be 
protected as well as the interests of the consumers and, 
therefore, some kind of balance has to be struck. Here 
there are two considerations': One' consideration may 
suggest movement in one direction and the other consi-
deration may suggest movement in the other direction. 
Some kind of a balance has to be struck as best as one 
could." . 

46. In reply to another question about the integrated price struc-
Ure, the witness stated:-

"If you go a little beyond in the terms of reference of the 
Commission, you will find that these include likely effect 
of price policies on the rest of the economy. One is 
enjoined by the terms of reference to take a comprehensive 
view of the whole question when one is considering the 
level of price. We only recommend prices and do not fix 
them. . .. That means that the cost of produ('tion should 
be covered." -
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The witness has added:-

"We do take into account what the repercussions of a certain 
order of increase in a particular price will be on the cost 
of living, on wages, on exports etc.,-but thl!.'Ie are several 
considerations to the exclusion of other considerations." 

47. Asked as to the private organisations who are invited and 
'COnsulted in the matter of fixation of price for raw jute, the Chair· 
man, Agricultural Prices Commission has stated during evidence 
that: - - I -..-" 

"We hold discussions with the Jute Commissioner, the IJMA, 
the IJRA and JCI" .... "We have not consulted any Trade 
Unions." 

48. As regards discussions with representatives of State Govern-
ments, to which references have been made by the Agricultural Prices 
Commission in the written note furnished by them and reproduced 
earlier in para 41 of this report, an indication of the degree of such 
consultation and of the extent to which the views of the State Gov-
ernments are respected by the Commission, became available to the 
Committee during evidence of representatives of the State Govern-
ments concerned. A very senior officer of the . Government of an 
important jute growing State stated before the Committee during 

-the said evidence that:~ 

"Every year, we get this data after the report has been submit. 
ted to the Government of India by the APC. But as you 
will see, only certain components have been mentioned in 
the report of the APC. If you see their report of 1977-78 
page 20, this would be clear. On the other hand, in our 
paper, we have shown such component separately. These 
two cannot, therefore, be compared. We are sticking to 
our components; we say that you have to accept these, but 
this is not being accepted. 
• • • • • • • 

The APC and the Government of India probably attach too 
much importance to the international ruling market price 
of these products .. Although this is not stated openly we 
have ·that feeling. 
• • • • • • • 

We recommended a rock bottom price because We knew that 
the prevailing minimum price was and we knew also that 
if we recommended a much higher price, it would not be 
a possibility of being accepted .. Even if we had recom-
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mended a price of Rs. 200, the support price declared. by 
the Government of India later would not have been more-
than what it turned out to be. I am quite definite about 
that." 

49. The Committee also found that there was considerable time 
lag between the collection of data relating to cost of production of 
jute and the utilisation of that data by the Agricultural Prices Com-
mission for fixation of support price for jute. In the meantime the-
cost of production goes up every day. For instance, the fixation of 
price in 197~77 season was based on the data collected as early as 
in 1973-74. The representative of the Agricultural Prices Commis-
sion, however, claimed in evidence that the data collected in earlier 
years was updated before using the same for fixing the statutory 
price of a later year. 

50. On a closer scrutiny of the latest report of the Agricultural 
Prices Commission relating to minimum statutory price of raw jute-
for the season 1977!'78, the Committee is distressed to find that this 
Report does not substantiate the claim of the CommisSion that "'they 
update the data regarding cost of cultivation before arriving at the 
price to be recommended by them. The witness deliberately made a 
false statement. That data of cost of production used in this Report 
was collected in and related to the year 1974-75 and no change therein 
was made by the Commission, as will be seen from the statement 
given below which is based on the figures as included in the Report 
of the Commission for 1977-78 season:-

Name of State 

For Wesl Bengal 

For Aooam 

Coot of Cultivation of ODe quintal of jute 
.... computed by the Oirectorate 

of Economics & Statistics Statutory Pric .. re-
commended by 

APC 00 tbe 
baais 

of data 
collected in 
'974-75 

Ra. 

as. 
8g.gg 

AA updated by APC for 
fixation of prices for '977-,8 

season 

4 

The APC bave observed that Ra. '36/- per quintal 
"variations in input prices for W-S grade d jDle 
sinee '974-75 do nO! suggest in AADm. 
that the cost of production 
would have undcJ'I!Ooe any 
appreciable changes over this 
period. 

(Para 8 of APC Report read 
with Table '3 thered) 
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51. An inidication of the Agricultural Prices Commission delibe-
rately keeping itself away from truth and reality is also available 
trom the following minute recorded by the Minister of Commerce 
.on 3-6-77, in connection with the fixation of minimum statutory price 
of jute for the season 1977-78. 

"It bas been my experienCe that the recommendations of the 
Agricultural Prices Commission do not always bear close 
relevance to the reality. It is indeed surprising that the 
Commission was inclined to Il'ecommend the minimum 
price of Rs. 141 per quintal during the last year-when the 
cost of cultivation was surely less than what it has been 
this year, and yet suggest a minimum price of Rs. 136 for 
the current year. We should, therefore, insist tliit the 
minimum price during tills year be fixed at Rs. 141 per 
quintal." -, --, 

52. In order to arrive at the reasons for the long time gap between 
the collection of the data regarding cost of cultivation and its avail-
ability to the Agricultural Prices Commission, the Committee also 
heard the Reader and the Agricultural Economist of the Kalyani 
University who is the Officer-in-Charge of the Comprehensive Scheme 
for Cost of Cultivation of Principal Crops in West Bengal, the Field 
-Officer in the said "Comprehensive Scheme and'the Assistant statisti-
cian of the Scheme. In this connection, the Reader and Agricultural 
Economist has stated during evidence:-

''The initial compilation is done at our end ..... We collect data 
for the entire year. There are some fixed cost elements 
and there are some joint cost elements. These cost 
elements are to be apportioned and unless data for a parti-
cuIail' year is available, the joint cost elements cannot be 
sub-divided. Therefore, if collection begins according to 
Bengali year on the 1st June, by the 31st May the collec-
tion process may not be ,complete, and after completion of 
this process at least three to six months are usually taken 
for compiling the data and apportion the joint cost 
elements. Therefore, for collection of data and compila-
tion, it may take one and a half years and it is then sent 
to the Directorate of Economics and Statistics." 

53. In reply to a question, the witness admitted that by that time, 
the cost of living would have gone up by 50 per cent or so. 

M. As regards other factors taken into account by the Agricultural 
Prices Commission while determining the minimum statutory price, 
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the Committee find that in their Report for 1975, the Agricultural' 
Prices Commission had referred to:-

"the possibilities of the jute manufacturers accommodating an 
increase in the price of raw jute without producing dele-
terious effect on the export market." 

55. The Committee are also shocked to find from the Report of 
the Agricultural Prices Commission relating to fixation of minimum 
support price of jute for the season 1977-78 that the Commission did 
not recommend any increase over the last year's level and the recom-
mendation of the Commission in this regard was worded as follows:-

"Keeping in view the different aspects of the jute economy 
including the viability of the proceasing industry, the 
Commission does not deem it advisable to effect any adjUSt.. 
ment in the extent level of the statutory minimum price 
for raw jute. It accordingly ~ecommends that the statu-
tory minimum price for raw jute for the 1977-78 season be 
maintained at Rs. 186 per quintal for the W-5 grade of jute 
in Assam." 

56. The Commissioft have also stated in that Report that "the 
constraint of jute prices deriving from the viability of the jute indus-
try has indeed" become ~o imJl!>r1ant as to call for a reinforced 
emphasis on the programme pertainIng to the improvement in the 
yield and quality of the fibre. Here it.15 useful to recall that despite 
fiscal concession and cash subsidy on fIOme items, the export of jute 
goods in 197~76 dropped to 4.73 lakh tonnes from the level of 5.6 
lalth tonnes in 1974-75." 

57. In regard to the international prices of finished jute products 
as one of the factors taken Into account by the Agricultural Prices 
Commission while fixing the minimum support price for raw jute, the 
representative of the Commission has stated during evidence:-

"The Commission gives due regard to all relevant factors ..... . 
am~!li other exercises, it is also examined. The viability of 
the industry has to be there." 

58. In reply to a further question. the witness admitted that it is 
vf!!ry much wedded to the consideration as to whether the products 
are sold at support price and also their ~biIlty to compete In the 
foreign market. WHEN PRESSED THE WITNESS (APe) ALSO 
ADMITI'ED THAT THE COMMISSION DID NOT KNOW WHE-
THER THE I1n'ERNA TIONAL PRICES ON WHICH THEIR CAL-
CULATIONS IN THIS REGARD WERE BASED WERE QUOTED 
WW OR mGR . ~ 
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59. During evidence, the Committee also desired to know whether 
the Agricultua'al Prices Commission studied the production cost of 
jute manufactttres of various varieties, being traditionally exported, 
while identifying the deleterious effect on the export market. In 
reply, the representative of the Commission stated:-

"Since we do not have the costing of the manufactures product, 
we ask this question with the Jute Commissioner on the 
basis of a data which is obtained from the Jute Commis-
sioner." 

60. In this connection, the representative of the Agricultural Prices 
Commission had a!so informed the Committee during evidence that:-

"On the basis of the average marketprice of hessian and sack-
ing, we worked back On the basis of cost as supplied by 
the Jute Commissioner to see what the desired jute price 
looks like." 

61. The Committee enqUired from the Jute Commissioner as to the 
IIOUree from which he obtained his data relating to prices of jute 
manufacture in the foreign markets. The Jute CcanmissioDer stated 
in reply dUl"ing evidence:-

"There are three or four agencies through which I have I:!een 
coITecting the data, one is New York Oft\ce of IJIBA, 
another is STC offtce in New York. Thirdly, we also get 
BangIa Desh quotation ........ So, we know what is the 
relevant position. We also see whether one millis seUing 
to the other for a premium or discount." 

62. As the jute industry is known to do widespread under invoice 
of exports of jute manufactures, the Committee desired to know how 
the viability of the Industry was arrived at. The Jute Comml.sioner 
accepted in reply:-

"mERE IS CONSIDERABLE AMOUNT OF MALPRACTICE." 

(C) Formal Announcement' of minimum .tatutory price by the 
. Govel'llmeot. 

63. As mentioned earlier, the Agricultural Prices Commission 
suggests the minimum statutory price for one variety of jute (Assam 
bottom) and leaves the minimum price for the other varieties and 
Jl'8des of jute to be fixed by the Jute Commissioner in the light of 
the wative difterentials nonnally prevalent in the market. 

64. . The Committee have also been inforrited that the Agricultural 
Prices Commission's recommendations Telating to minimum statutory-
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price for jute are considered by the Ministry of Industry (previously 
in the Ministry of Commerce). In this connection, the Special 
Secretary of the Ministry of Industry (Textiles) has stated during 
,evidence:-

"We examine the Report of the Agricultural Prices Commission 
carefully from various aspects; trends in p,roduction, the 
price of raw jute in the country, the area under jute culti-
vation etc ..... sometimes when we are not very happy 
about the RECOMMENDATIONS MADE BY THE AGRI-
CULTURAL PRICES COMMISSION, WE ALSO MAKE 
OUR RECOMMENDATIONS ...... IN THE YEAR 1975-76 
WE FELT THAT THE AGRICULTURAL PRICES COM-
MISSION WOULD EVEN RECOMMEND A slightly 
better price .... we examined it and then we did feel that 
there was scope for a different view and to have slightly 
better price. After careful consideration, the Government 
decided that we should accept the Wices recommended by 
the Agricultural Prices Commission ...... This is a matter 
which goes to the Cabinet." 

65. In order to have ftrst hand knowledge of the type of exami-
nation actually done in the Ministry of Industry (previously in the 
Ministry of Commerce). the Committee caned for the original files 
relating to fixation of minimum statutory price for the seasons 1974-
75, 1976-77 and 1977-78. The Committee found from those fUes that 
as soon as the comments/proposals of the Ministry of Commerce on 
the Report of the Agricultural Prices Commission are drawn up, they 
.are also sent for comments to the Ministry of Agriculture and 
lrrigation, Planning Commission and the Ministry of Finance. There-
after, the matter is placed before the Cabinet Committee on Fooa 
and Agriculture for a final decision. 

66. With a view to finding out as to what extent the examina-
tion in the Ministry took care of the interests of the grower, the 
Committee had these files examined in greater detail. 

67. On a scrutiny of the file relating to fixing of minimum statu-
tory price fot" the season 1974-75, the Committee found that the 
Agricultural Prices Commission had recommenaed a price of Rs. 125 
per quintal for that season and at the initial stages of examination 
of this recommendation in the Ministrv of Commerce a Junior 

'OfBcer had pointed out in his note dated 21-3-1974. • 

"IT MAY BE MENTIONED THAT IN VARIOUS FORUMS 
INCLUDING THE HOUSES OF PARLIAMENT IT HAS 
BEEN REPRESENTED THAT THE MINIMUM PRICES 
FIXED FOR THE 1973-74 SEASON, I.E. RS. 125. PER 
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QUINTAL FOR ASSAM BOTI'OM AT CALCUTTA IS 
UNREALISTIC IN AS MUCH AS THE COST OF PRO-
DUCTION HAD GONE UP AND THE PRICE FIXED 
HAS NO RELEVANCE TO THE PRICE OF PADDY. 
THE WEST BENGAL GOVERNMENT HAD ALSO 
REPRESENTED FOR AN UPWARD REVISION OF THE 
STATUTORY MINIMUM PRICES. WE HAVE BEEN 
TELLING PARLIAMENT THAT THE STATUTORY 
MINIMUM PRICE IS FIXED ON THE BASIS OF THE 
RECOMMENDATION OF THE AGRICULTURAL 
PRICES COMMISSION WHICH GOES INTO VARIOUS 
FACTORS LIKE COST OF PRODUCTION INCLUDING 
REACHING PRIMARY MARKET, PADDY JUTE RATIO 
ETC. 

In the present report the APC has recommended a price of 
Rs. 125 per quintal for Assam Bottom for all the up-
country markets as against the price of Rs. 125 for Assam 
Bottom at Calcutta fixed for 1973-74 season. The deri-
vative up-country markets for the 1973-74 season is Rs. 113 
per quintal as against Rs. 100 during 1972-73 season. There 
is, therefore, an increase of 25 per cent over a limited 
period of 2 years. The price recommended for 1974-75 is 
also higher by 13 per cent over the previous year. The 
considerations which weighed with the Commission for re-
commending a price of Rs. 125 Wr quintal and not more 
are among other things: (a) an apprehension of the likely 
increase in the cost of production of jute manufactures in 
the wortd market whose export prospects are very bright 
in view of the energy crisis and concomitant increase in 
prices of substitUtes; and (b) the relative infiexibility of 
the administered prices of Agricultural Commodities in 
relation to their open market prices." 

68. Thereafte-, there is a note dated 14-5-1974 on the file recorded 
by the Deputy Secretary after discussion with the ChairmanfMan-
aging Director and the Secretary of the Jute Corporation of India 
and also a brief discussion, with the Commerce Minister. In that 
note it has, inter alia been stated:-

''Our conclusion on the reasonableness of a level of RI. 167.50 
as a price remunerative to the farmer has be.!n arrived 
at on the basis of a set of circumstances prevailing during 
the current year. But once a level of this nature is statu-
torily fixed, it may be difficult to lower a figure if a diffe-
rent set of circumstances warranting a lower price hamns 
to prevail during the next season. As it is this price would 
only make our jute goods just competitive if not margin&l-; 

«)1 LS-3. 



26 

ly uncompetitive. From the available reports on the price 
structure of substitutes it appears that we must be prepar-
ed for price re-adjustments to make jute goods competi-
tive. We should not create a situation where we allow 
ouneIves no room for manoeuvrability. It would, there" 
fore, appear that the idea of a statutorily fixation of prices 
at the level of Rs. 167.50 should be accepted with caution. 
A better mechanism would be to continue with the idea 
of the minimum support price which as per recommenda-
tions of the APe would be Rs. 125 for the Assam Bottom 
variety and which would work out to be anything up to 
RI. 160 landed at Calcutta. At the same. time, the JCI can 
be instructed to conduct its operations in a manner which 
would ensure a price of Rs. 167.50 for the Assam Bottom 
variety landed at Calcutta with the required varietal diffe-
rences and diJferences for distances between Calcutta and 
the primary market. JCI should ensure that the grower 
gets at the primary level prices which represent a figure 
derived from Rs. 167.50 by deducting the actual transporta-
tion and other costs." 

69. The Ministry of Commerce had recommended a mmlmwn 
statutory price of Rs. 135 per quintal to the Cabinet Committee on 
Food, Agriculture and Rural Development. However, the said Com-
mittee approved a statutory minimum price of Rs. 125 only per quin-
tal as recommended by the Agricultural Prices Commission. Repre-
sentations were received by the Government that this price was too 
low and the note recorded by the Deputy Secretary concerned in the 
Ministry of Commrce on 17-7-1974 stated as follows:-

"The Bengal Chatkal Mazdoor Union in their letter dated 
27-6-1974 addressed to CM have stated that at the meeting 
convened by the Commerce Minister in Calcutta on 27-4-74, 
all the Central Trade Unions had unanimously demanded 
that raw jute prices should be anything between Rs. 200 
to Rs. 250 ~r quintal at the primary markets and Dot 
at the unremunerative prices of Rs. 157 per quintal for 
delivery at Calcutta. They had also stated that the jute 
growers were forced to sell their crop at throwaway prices 
of not more than Rs. 125 per quintal landed at Calcutta. 
ON ACCOUNT OF THIS POLICY, THE JUTE ACREAGE 
HAS COME DOWN TO 50 PER CENT. THEY HAVE 
POSED A QUESTION AS TO HOW THE JUTE PRICES 
HAVE NOT INCREASED WHEN THE PRICES OF 
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., OTHER COMMERCIAL CROPS LIKE COTl'ON. 
GROUNDNUT, ETC., HAVE BEEN PUSHED UP. Atten-
tion in this connection is invited to the notes on 
pages ................ wherein a decision was taken with 
the approval of CM that the statutory procurement prices. 
at the primary levels will be notified from time to time in 
such a manner as to achieve an averOige price of Rs. 135-
per quintal for Assam bottom reCommended by the APe 
at Rs. 125 per quintal. This proposal was included in our 
note for the Cabinet Committee on Food and Agriculture-
and Rural Development for oonsicleraton vide pages ...• 
However, in its meeting held on 29+1974, presided over 
by the Prime Minister, the Cabinet Committee on Food 
and Agriculture decided to approve without any modi-
fication the recommendations of the Agricultural Prices 
Commission. In other words, the statutory minimum 
price of Rs. 12.') per quintal recommended by t,he APC was 
approved by th~ Committee for the uncountry markets. 
We have already issued instructions to the Jute Commis. 
sioner to publish the prices accordingly." 

70. Again, in the file relating to fixation of minimum statutory 
price for the seasons 1976-77, the Committee find that between the 
.Ministry and the Cabinet Committee, the stress was more on com--
petition that our jute goods have to face in the foreign markl;t and 
the whole burden on that account was attempted to be shifted to the 
grower. The follOwing two extracts reproduced from the Minis~'s 
file are of interest: • ,.. . , 

Extract No. I: Extract from note recorded by the Joint Secretary. 

"Statuto-ry minimum price: 

For the 1975-76 season, the Commission had recommended 
the statutory minimum price of Rs. 135 per quintal for 
Assam Bottom and comparable varieties, at the up-country 
markets. It had been our aSsessment that the statutory 
minimum price Tecommended might be inadequate, consi-
dering the npcessity to grow jute, particul8lfly when the 
open market prices of paddy were distinctly higher. We-
had taken the proposal to the Cabinet Committee on Food 
and Agriculture, to fix the statutory minimum price at 
Rs. 145 per quintal, but our proposal was not accepted 
mainly becau5e the Committee had felt that, in the context 
of the overaH policy of Government to contain inflation. 
the price recommended by the Commission should be 
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adequate. The Agricultural Prices CoDUllission have now 
recommended a price of RI. 140 per quintal for Assam 
Bottom, thus giving an increase of Rs. 5 per quintal. ...... ' 
In the year 1975-76, thanks to a bumper paddy crop, the 
price relationship between paddy and jute, has now turned 
distinctly in favour of the latter. On this account, it may 
be di1Bcult fM u.s to argue for a higher price for raw jute, 
especially when the jute goods are facing a di1Bcult 
demand 8itu~tion, in the market abroad, resulting from 
the competitions offered both by synthetic product and by 
Bangladesh, the latter hAving taken to systematic under-
cutting of our prices, with the facility obtained by them 
from the devaluation of their currency." 

Extract No. U: Relevllnt pGrtion from the note submitted by the 
tIiniatry of Commerce to the Cabinet Committee on Food and Agri-
.eulture. 

"The recommendation of the Agricultural Prices Commission to 
fix the sta.tutory minimum price for Assam Bottom Variety, 
in the upcountry markets at Rs. 140 per quintal would 
mean an jnM'el'lse of RI. 5 per quintal compared to the 
price that was recommended by the Commission for 1975-78 
season and was accepted by the Government. In its report 
the Commis.'1ion has observed that for the first time the 
data on the cost of production of raw jute for Orissa and 
West Bengal far the 1973-74 season became available to it 
The estimat(~. of average cost have been updated by the 
Commission to take account of increase in the minimum 
wages for farm labour and the charges in the prices ·of 
other inputs llke fertilizers, bullock labour etc. While 
recommending the price of Rs. 140 per quintal for Assam 
BottGm Variety the Commission has kept in view the 
available data on the COSt of production and otber relevant 
considerations including the international aspects of the 
jute economy. 

The decline in . he acreage under jute in the 1974-75, as also the 
197.5-78 seasons, has been a cause of concern to the Ministry 
of Commerce; and if the trend is not reversed, the jute 
mills already functioning in the country, 'Pill not have 
adequate raw material, to sustain themselves in full p"o-
duction. Howrver. during the year 1975-78, the jute 
paddy price parity moved in favour of jute and hence, 
provided weathM' conditions remain favourable, it is anti-
cipated that the raw jute crop in the 1978-77 season would 
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be larger in site than that obtained in either of the two 
preceding years. Apart from. this favourabl~ expectatioa. 
on aCCOUDt d the recession in export demand for jute 
goods, as also the stiff competition oftered by synthetkt 
substitutes in the foreign markets, there is very Umited 
scope for ofterir.g much higher minimum suport prices for 
raw jute, Taking all these factors into account, th4t 
Ministry of Commerce is of' the view that the recomenda-
tion of ~e Commissi!)n, suggesting a price of RI. 140 per 
quintal for Assam Bottom Variety in the upcountry 
market may be accepted ... 

71. The recommendation made in the above-mentioned note was 
not accepted by the Cabinet Committee who decided to fbt the 
minimum statutory price (nly at RI. 135 per quintal. 

72. The Committee duired to find out whether the exerciles 
between the Mmistry (.f Commerce (now in the Ministry of Industry) 
and the Cabinet Committee, which themselves take about five to six 
months and delay the announcement of the minimum statutory price, 
were worth their wbile and whether any change W88 ultimately 
1mm1ht about in the prices as recommended by the ~ultura1 
Prices Commission. 

73. In this connection, the following table, taken from the Report 
of the Agricultural Pricell Commission in respect of j~te price for 
1977.78 season shows that almost invariably, only the price recom-
mended by the Commission is ultimately approved by the Govern-
ment (Cabinet Committee on Food and A8riculture):-

M ...... SwH<m PriuI/ .. 1_ (.4sNM "'-) 

Year 

M1Dimum support Price MlBImum IUpport prI_ 
for delivery at Calcutta for upcountry _keta 

~ :!I 4 , 
1~7 93'7· 93'77 

1967-68 96'4' 107' 17 86'46 
1968.6g 1°7'17 107'17 

Is6!Mo 107'17 107' 17 86,,.. 

1970-71 107'17 107' 17 eg'7' 



1971-72 

1972-73-

1975-74-

1974-7!1-

1975-~ 

1976-77-

-Statutory minimum Priceo. 

--Relates to W-S lI"ade jute In Allam. 

NOTDI 

30 

2 3 

"5'00 

12!1'00 125' 00 

" !I 

g6'45 

100'00 

liS' 00 

125'00 IRS' 00 

135'00 135'00 

140'00 (-- 1~5'OO 
13 'OIl) 

I. Por the period from I Q66-67 to 1970071, the Agricultura1 Prices eomm;.;on rec:oa-
mendeCl that the derivative priceJ fOl' UPCOUDtry marke1a be fixed by the Jute Commi-
1lli000er wltb whatever adjUltmenll were CObIidered n~ OIl acroUDt of ratioBa-
IiJation 01' (rela:bt and other incidental charges. 

s. POI' '1171-72. 1972-73 IIlId 1973-74 the Commllllion recommended that the derifttive 
mlrumwn priceJ for tbe respective trades o( jtue for the UPCOUDtry markell be fixed 
.... bleet to the proviso that the dUl'erential between the minimum IUpport prices In 
Calcutta aDd the UPOOUDtry markell did not exceed RI. 17'41 per quintal, RI. 15'00 
per quintal and RI. 12' 00 per quintal respetively. 

3. FOI' 1974-75. 1975-76 and 19?6-77 the Agricultural Prices CommlIIIion recommended 
that the .tatutory minimum price for Allam Bottom and comparable varieties and 
sradeo of jute be fixed unlforma1y for all the UPCOUDtry markell at RI. IRS'DO,RI, 135'00 
and RI. 140'00 per quintal. reapectlvdy. The Government fixed the ltatutorymlnlmum 
prieeo for Allam Bottnm jute at RI. I!! !I' 00 (or 1974-75 and RI. 1~5'DO for '975-76 
and 19?6-77. The Jute CommiBioner however fixed ltatutory mmimum prices (or 
the 1976-77 _In terms of the reviled I.S.I. sradeo; the pric:e fixed for W-S srade 
of Jute In Allam wu Rt. 136' DO per quintal, 

74. There was some .improvement in the position in 1977-78, in 
as much as the price of RI. 136 recommended by the Commtssion was 
inerNSl'd to RI. 141 per quintal by the Ministry of Commerce which 
WBI approved by thE' Cabinet Committee on Food and Agriculture. 

75. The fact that the jute grower does not even get the minimum 
statutory price fixed by the Government, is clear trom the following 
Table relating to "difference between market prices Rnd statutory 
minimum I\flceI, 1975-76", reproduCed from the Report of the Agri-
cultural Prices Commission itself relatlng to the jute season of 
1976-77- _ .J _ _ _ c' J~ ..-
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De14y in announcement of minimum statutory price OJ ;ute 

76. The following table shows the time lag between the sub-
mission of the Report of the Agricultural Prices Commission on 
minimum Statutory price for raw jute, and the publication of this 
Report by the Government:-

1975-76 

19?6-" 

1977-78 

Report for seuon 

Year or Cate or Cate of 
collection IUbmWioD publication or 
of data or report of A.P.C. Report 
about COlt A.P.C. to by Govern-

ofproduc- Government ment 
tiOD, relied 
upon bylhe 
A.P.C. 

• 14-2-1975 27-10-1975 

27-2-1976 7- 12- 1976 

21-2-1976 15-10-77 

77. Representations have been made to the Committee that due 
10 late announcement of statutory minimum prices of jute, the 
farmers are not in a position to know at the time of sowing (Janu-
ary-February) whether it would be economical for them to go in 
tor jute crop or to cultivate something else. 

78. During evidence, representatives of the Governments of Jute 
growing States also demanded an early announcement of minimum 
statutory price of jute. The representative of the West Bengal 
-Government stated:-

''The support price should be announced, 80 far as West 
Bengal Government is concerned and so far as othel 
States are concerned, no later than the end of January 
for the following season." 

Secretary (Agriculture) has also admitted during evidence 
1hat:-

"I ~ that the prices have been anDOUJlA:ed by the time the 
jute comes into the market. It would have been ideal if 
the prices for jute had been announ.ced before the sowing 
season. 1 fully agree from the point of view of farmer." 

-&tImatcs of COlt from the comprcbcruiye oebcme Cor Itud~ the COlt of c:ultivatioo .;;. 
prtacipIl cropI ~ DOt aYllilablc. 
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79. An indication of realisation in the Ministry of Commerce of 
the need to announce the minimum st~utory price of jute at the 
sowing time itself is also available on the file of that Ministry re-
lating to fixation of minimum price for the season 1977-78. In 1m 
detailed note dated 26th May, 1977 on the subject, Secretary, Com-
merce, had inter alia recorded in that file:-

"1 MAY ADD THAT THERE IS ALMOST A JUTE FAMINE 
TInS YEAR. THE DESIRABILITY OF MORE RAW 
JUTE IN THE MARKET CANNOT BE OVER-EMPHA-
SISED. TInS CAN ONLY BE DONE BY ANNOUNCING 
A MINIMUM PRICE AT THE OF SOWING NOW WIDCH 
MAY STIPULATE THE GROWERS TO EXPAND THEm 
PRODUCTION BOTH IN ACREAGE, QUALITy AND 
QUANTITY. WE FIND THAT THE ANNOUNCEMENT 
OF MINIMUM PRICE BECOMES A VERY SIGNIFICANT 
FACT FOR THE JUTE GROWERS." 

Announcement of Statutory Prices for Calcuttll Market 

80. It will be seen from the Table reproduced in para 73 above 
that before 1974-75, the minimum statutory price for raw jute used 
to be fixed and announced for delivery at Calcutta. However, from 
1974-75 onwards the minimum price is announced only for the up-
country markets and not for Calcutta. 

81. It was brought to the notice of the Committee that the non-
fixation of a minimum price for the Calcutta market gave the mills 
a golden opportunity to dampen the market prices at Calcutta and 
once the prices at Calcutta were depressed the upcountry market 
prices also ruled very low and even below the minimum prices 
fixed for those markets. This is indeed a tricky method, not un-
common in Jute Trade and Industry and the Government have abet-
ted it all along. 

82. The Committee, therefore, called for the file of the Ministry 
relating to filxation of price for the year 1974-75 and found there-
from that a departure from the past practice (of fixing and announc-
1ng the minimum price for Calcutta market) was recommended by 
the Agricultural Prices Commission in the following tenna:-

"An important fact that needs to be boIrne in mind in this 
connection is that the support to jute prices in a year of 
bumper crop is required most in the distant upcountry 
markets RATHER THAN IN THOSE IN AND AROUND 
CALCUTTA WHERE THE JUTE PROCESSING INDUS-
TRY IS LOCATED. This is because, given the big1ily 
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localised character of the jute manufacturing industry the 
private processor-as also the trader-is under an induce-
ment to save on the cost of transport by making purchases 
in the nearer lI'ather than in distant markets. And when 
he does purchaSe in the latter, it is alleged, he tends to 
pay less than the minimum support price fixed for these 
markets. In this connection, it may be pointed out that a 
narrowing, over the years, of the differential allowed in 
the minimum support prices fixed for Calcutta and .the 
upcC'Alntry IDalI'kets has prodUCed a two-fold effect; 01]. the 
one hand, it has presently resulted in a uniform differen-
tial (of Rs. 12 per quintal) thus implying a uniform sup-
port price for the same variety of jute in the different 
upcountry markets, and, on the other, since the dIfferential 
now falls short of the actual cost elf movement 'between 
Calcutta and the distant upcountry markets, it has given 
rise to the malpractice of the private purchaser of jute 
paying to the grower the minimum support price fixed for 
Calcutta minus the actual cost of movement, thereby 
depriving the grower of the benefit of the support prices 
fixed for these malI'kets. 

THE COMMISSION THEREFORE, CONSIDERS IT DESffi-
ABLE TO MAKE A DEPARTURE FROM THE PRACTICE 
OF RECOMMENDING A MINIMUM PRICE FOR JUTE 
DELIVERED AT CALCUTTA FROM WHICH THE COR-
RESPONDING PRICES FOR THE UPCOUNTRY 
MARKETS USED TO BE DERIVED AND TO RECOM-
MEND INSTEAD A SUPPORT PRICE AT THE 
GROWERS' LEVEL WHICH, FOR A GIVEN VARIETY 
AND GRADE, WOULD BE UNIFORM IN THE DIFFE-
RENT UPCOUNTRY MARKETS." 

(Paras 6 and 7 of APC Report for 1974-75 Season). 
83, To the reading of the Committee, this is a clear example as 

10 how the Agricultural Prices Commission (Chairman Dr. Dharam 
Narain) whose sole job is to safeguard interests of the agriculturists, 
made out.a case through jugglery of words against fixation of statu-
tory price of jute in Calcutta wher~ huge quantities of jute are 
sold and purchased generally at the buyers' price. 

84. From different evidences that the Committee have heard from 
the Agricnltnral Prices Commission, and other witnesses they are 
quite clear in their mind that as far as jute is concerned the Agri-
cu1tnra1 Prices Commission was positively working for the jute in-
lIustry and traders' lobby and no doubt many 'palms must have been 
greased' in order to enable the jute industry lobby to achieve this 
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end. It is, therefore necessary that CBI should make a thorough 
probe in the matter to identify tbe actual culprits for examplary 
punishment-. The Committee feel that this is a different and 
dangerous category of economic offence and for tackling such offence 
there should be a special cell in the C.B.L where a co-ordinated 
functiouing of investigating officials economists sociologists etc. 
should be organised forthwith. 

The Committee are also mindful of the fact that 'prevention is 
better than cure' and if Government is able to prevent commission 
of this sort of offence it will prevent many more evils which come 
.. an outcome thereof. 

85. The Committee also find that in 1974-75 the Jute Commis-
sioner had made pressing demands on the Ministry of Commerce 
that a minimum price for Calcutta should also be announced be-
cause otherwise du~ to large carry over stocks from the previous 
season the mills might try to dampen the market at Calcutta to 
which the upcountry markets had been traditionally looking for the 
prices to be offered to the growers. The proposal was however, 
opposed by no body other than the Chairman, Agricultural Prices 
Commission (Dr. Dharam Narain), supposed to be the custodian of 
the Agriculturists' interest, on the ground that once the minimum 
pricE¥! for any variety were simultaneously announced for. the relat-
ed upcountry market and also Calcutta, it could easily be seen that 
the difference between the two prices was only the equivalent of 
freight and handling charges. This would ~an a departure from 
the earlier decision of Government that upcountry growers, wh() 
were farther away from Calcutta market, should not be made to 
Buffer the burden of the enti~ freight charges. This is yet one of 
the many other instances where it could clearly be seen that the 
Agricultural Prices Commission was most effective advocate of the 
jute tycoons, vigorously working against tbe poor jute growen' in-
terests. The Committee have not the sligbtest doubt that there are 
corrupt people in this organisation whicb needs immediate detection 
and punisbment. Pending C.B.I. probe and action tbe present set 
up of Agriculture Prices Commission must be replaced fortbwith. 
The same tbing should also apply to the Economies and Statistics 
Directorate the functioning of whicb bas been described earlier in 
tbis Report. 

86. The proposal as expected was ultimately dropped as, in the 
meantime, the situation had changed and the, prices in Calcutta 
market ruled very high with the result that no need was felt to fix 
the minimum price for the Calcutta market. 
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87. Again from a scrutiny of the ftle relating to thq prices for 
1976-77 season the Committee were horrified to note that: 

(1) In 1976-77, the Agricultural Prices Commission mad~ 
no recommendation at all in their Report for that year, 
about fixation of pric~ for Calcutta market. 

When the proposals for accepting the recommendations of 
the APe in regard to the minimum statutory price of 
Jute were submitted to the Cabinet, no mention was 
made about fixation of price for Calcutta market. 

(The Committee are quite clear in their mind that this is one 
of the heinoUS criminal offences that the Agricultural 
Prices Commission and other concerned authoritie.s have 
committed with impunity and this calls for identif1cation 
of officials and politicians responsible, and infiiction of 
punishment on them.) 

(2) The Jute Commissioner in his letter dated 22nd July, 1976, 
addressed to Joint Secreta!y, Ministry of Commerce, made 
a specific recommendation that the minimum prices at 
Calcutta should also be fixed statutorily. 

(3) On 14-9-1976, the Joint Secretary in the Ministry of. Com-
merce expressed an opinion on thq file that there was a 
good case for fixing minimum statutory price in Calcutta 
market also. 

(4) On 16-9-76, the Joint Secretary, Ministry of Commerce, 
wrote a D.O. letter to Secretary, Ministry of Agriculture, 
seeking concurrence of the Ministry of Agriculture to the 
proposal for fixing the minimum prices of different 
varieties of jute in Calcutta market. 

(5) While no reply was issued to the Jute Commissioner's 
letter dated ?2-7-76, his proposal for fixation of minimum 
price for Calcutta market was discussep at a meeting on 
2~9-76 which was chaired by Secretary (Agriculture) and 
where Joint SecretMy, Ministry of Commerce was also 
present. At that meeting, Joint Secretary, Ministry of 
Commerc~ is reported to have stated that in view of some 
improvements in securing prices to the jute .growers, the 
Commerce Ministry would not press for their proposal 
for the fixation of statutory prices of raw jute for the 
Calcutta market immediately. 
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(6) Also, no reply to the D.O. letter to Secretary, Agricul-
ture dated 16-9-76 seems to have been received in the 
Ministry of CommEjl'Ce. There are communications bet-
ween the Ministry of Agriculture and Ministry of Com-
merce on the file after that date relating to fixation of 
jute price, but none of them makes any mention about 
the price for Calcutta mar~t 

(7) The communications and other papers on the file after 
16-9-76 make specific mention of reports about the prices 
of !'aw jute in different centres having fall~ even below 
the minimum prices fixed by the Jute Commissioner. In 
spite of this, there is no communication on the file show-
ing any initiative from any side (including Jute Commis-
sionl¥') about further pursuance of the earlier proposal 
for fixation of minimum price for the Calcutta market. 

88. From the events stated above, the Committee cannot but! 
1:onclude that the Agricultural Prices Commission, and some oftieials 
of the Ministries of Commerce and Agriculture at the material time 
were in collusion with each others to safeguard the exploiting in-
terest of the jute tycoons. The Committee are astonished to see 
that nowhere the Minister is seen coming out to prevent this which 
leads to a thinking that at the helm of these things the M"mister 
also assumed an active role in protecting the jute industry's inte-
rests undoubtedly for some substantial consideration. 

89. It is also seen from the above stated d~velopments in 1974-
75 and in 1976-77 seas()DS that while in 1974-75 the proposal for fix-
ing the minimum price of jute for Calcutta market was dropped 
on the ground that prices all over the country had picked up to 
lev$ well over the minimum statutory price; in 1976-77 the falling: 
prices (even below the minimum statutory price) were not made 
an argument for fixing the prices for Calcutta market as well. 

90. The Committee, by now understanding the mode of function-
ing of the corrupt personnel of the Agrieultural Prices Commission, 
and the Ministries of Commerce and Agriculture &: Irrigation are 
not at all surprised to note this action. 

91. It should be clearly understood that the minimum statntory 
price (which has to be remunerative) should be fixed for the up-
country market, and for the Calcutta market, the cost of transport, 
handline etc. should be added and that should form the basis of the 
price in Calcutta market 
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Jl2. During evidence of representatives of the Ministry of Ind ... 
try. the Committee desired to know as to why they did not press 
for declaration of minimum statutory price for jute for the Calcutta 
market. The representative of the Ministry stated in reply:-

"In 1976-77, we had taken up with the Ministry of Agtricul-
ture, but they were not in favoll!' of taking it up, because 
they were saying that by the time we took it up the prices 
would start rising. So, we did not press our viE!iw point." 

'93. In reply to another question, the witness stated: 

"We discussed this matter with the Ministry of Agriculture 
and they were quite definite that this would affe,ct the 
growers adversely because they we!"e working backward 
from the price in Calcutta and to that extent, the growE!iI'S 
would be adversely affected. That was the point of view 
expressed by them. Subsequently, by the time, we con-
sidered it again, it became not applicable becausto the 
price had already moved." 

94. Asked as to whE!ither it was not most unreasonable and illogi-
cal, and whether the price for Calcutta market should not be fixed 
now, the witness stated: 

"Ce!"tainly." 

95. The Managing Director of the JCI has also expressed himself 
in favour of de,claring a minimum statutory price for Calcutta mar-
ket, and stated during evidence:-

"From the Corporation side we had been insisting for years 
that a statutory price has to be fixed in Calcutta also. 
Otherwise the!"e is no meaning in having a fixed price for 
up-countries alone." 

96. The Committee desired to have the views of the Jute Com-
missioner pn the que,stion of announcement of minimum statutory 
price for the Calcutta market. The Jute Commissioner stated 
during evidence that there should be a minimum price for Calcutta. 

91. It is a matter of deep regret tbat the Ministry of Agriculture 
and Irrigation and the Agricultural Prices Commission (under the 
Chairmanship of Dr. Dbaram Narain) wbo are supposed to fDrther 
the cause of agriculturists, have acted .. the bitterest enemies of 
the jute growers in that they completely sided with the jute tycoons 
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and opened flood gate of exploitation by the Iattel. The Commit-
tee are also positive that the Commeree Ministry too was whoUy 
an abetter in this nefarious game. 

H. As already stated in the earlier Report. of the Committee on 
Jute Corporation of India one of the important objectives for which 
the Jute Corporation of India was set up was to ensure for the 
jute growers a proper remunerative and fair price for his produce 
od thereby sustain his interest in jute growing and in economic 
8cIvancement of the country. The Committee note that as an im-
portant pre-requisite to the achievement of this objective, the mini-
mum prices (not remunerative price) of raw jute were put on a 
ltatutory basis from 1972-73 onwards. The Committee further note 
that hetween 1972-73 and 1977-78 tbe minimum statutory price fixed 
for raw jute was increased from a trifling Rs. 100 per quintal to-
a mere Rs. 141 per quintal, which comparatively was very much 
len than the corresponding increase in the prices of other impor-
tant agricllltural commodities like pulses, raw cotton, oil seeds etc. 
In view of this position and representations made to the Committee 
by the Jute growers and other eminent persons like Members of 
Parliament and Members of State Legislatures, closely connected 
with the cultivation of jute, to the effect that the minimum prices 
fixed by Government as also the prices being offered to the jute cul-
tivators were much too inadequate and did not cover even part of 
their cost of cultivation, the Committee have gone in detail into 
the drllls and demonstrations (for consumption of the public) gone 
through by different concerned agencies of Government viz. Directo-
rate of Economics and Statistics (Adviser, Shri Ram Saran), the 
Agricultural Prices Commission (Chairman, Dr. Dlwram Narain). 
Ministry of Agriculture and Irrigation and the Ministry of Com-
meree (now Ministry of Industry). 

99. The Committee note that the minimum statutory prices for 
raw jute are determined and announced by the Government on the 
basis of recommendations of the Agricultural Prices Commission 
(Chairman, Dr. Dbaram Narain) which relies on the figures of cost 
of production made available to it by the Directorate of Economics 
and Statistics (Adviser, Shri Ram Saran till recently also llember 
Settetary, Agricultural Prices Commission) in the Ministry of Agri-
ealture &: Irrigation which in tum passes on the baby of the so call-
ed work of coUection of baste data for the purpose to Agricultural 
Universities in the various jute growing States, where the oftic:ers-
iD-ehuge of the scheme of coUection of data work only on a part-
time baaia (like Dr. Sain in the Kalyani University being pale[ 

·Srd Report of CPU (6th Lok Sabha). 
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as. ZOO/- p.m. for this work)'. 'lhe Committee find that the figures 
of cost of cultivation of jute so collected and processed by these 
agencies very widely from the figures separately collected by the 
Agriculture Departments of the State Governments concerned 
especially West Bengal, by far the largest jute growing State. In 
view of the glaring inadequacies and serious distortions (created 
deliberately) in the costs of various items included in the calcula-
tions for determining the cost of production, the Committee had tbe 
exercises done over again on a selective basis, by the Agriculture 
Department of the Government of West Bengal. 

The Committee were as~oDished to find that as against the 197~ 
75 cost of production of trifting Rs. 116.47 per quintal of jute iD 
West Bengal, supplied by the Directorat. of Economies and Statistics 
(Adviser Shri Ram SaraD, tiD recently also Member Secretary, 
Agricultural Prices Commission), and relied upon without any 
further up-dating by the Agricultural Prices Commission (Chairman 
Dr. Dharam Narain) in formulating their recommendations for a 
minimum statutory priee for 1977·78 season, the true and real cost 
of production of this golden fibre (as in 1977-78) turned out to be 
as. 344.34 per quintal (excluding the by·product). 

This figure is thrice as much the amount determined by the Eco-
nomics and Statistics Directorate. The reading of the ~mmi!tee 
is that this is a clear case where the Economics and Statistics Diree-
torate (Adviser Shri Ram Saran, till recently also Member Secre-
tary, Agricultural Prices Commission) whose sale job is to give 
true and correct reflection of what an agriculturist spends for pro-
duction on a particular item, made out a grossly under-estimated 
eosting chart covering production of jute, by omitting various im-
portant items and at the same time reducing the actuals in tUany 
other items to UDimaginably low levels (e.g. 71 paise per hectare 
for cost of pesticides). They have, therefore, obviously served the 
economic interests of the jute industrialists and jute tycoons aloae 
to the deteriment of the poor jute growers. 

100. In view of the vast disparity between the figures of genuine 
cost of cultivation as ealculated by the Govenunent of West Bengal 
and the depressed and manipulated figures as calculated by the 
Directorate of Economies and Statistics, the Committee require that 
the entire exercise of ealeu1ation of data relating to cost of enltiva-
don of jute should be exclusively left to the State Govemments 
eoaeer&ea, who are the people on the spot and who are answerable 
.. the 8cta.al grewen of jute in their respective States. The Cen-
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tral Government should be responsible only for coordination and 
immediate announcement of minimum statutory price, which has 
to be remnnerative. 

101. The Committee are also positive that there is imperative 
need for stepping up the pace of collection and processing of the 
data pertaining to cost of production SO that the figures collected and 
compiled by the State Governments in this regard relate to the 
lbunediatepast. 

102. According to the calculations made by the Government of 
West Bengal, by far the largest jute growing state, the average cost 
of cultivation of raw jute in that State (including the cost of reach· 
ing the primary market) in It77.78 worked out to Rs. 344.34 per-
quintal (excluding cost of by-product). The Committee, therefore, 
strongly recommend that the minimum statutory remunerative 
price for raw jute should in no case be fixed below Rs. 447.64 per 
quintal (1977-78). 

This amount includes the cost of cultivation as ascertained by 
the Agriculture Department of the Government of West Bengal, by 
far the largest jute growing State, plus a return of 30 per cent to 
the growers as suggested by the representatives of the West Bengal 
Government when they tendered evidence before the Committee. 
The Committee are in full ap'eement with the SpOkesmen of jute 
growing States that a remunerative price would mean true cost of 
production (including reaching primary market) plus 30 pel' cent 
return to the grower. The Committee also recommend that this 
price should apply only to the bottom grade of jute and for higher 
grades sufficient incentive should be given in the shape of higher 
prices to the growers. 

103. At the level of the Agricultural Prices Commission (Chair-
man Dr. Dharam Narain) also the Committee are astonished to find 
that while fixing the price of jute, the Agricultural Prices Commis-
sion (Chairman Dr. Dharam Narain) relied on cost of production 
figures manipulated and depressed in a planned manner, which 
amounted to collusion with the Directorate of Economics and Statis· 
tics (Shri Ram Saran, Adviser, till recently also Member Secretary 
Agricultural Prices Commission) in order to serve the unholy &nan.. 
cial interests of the jute industrialists and jute tycoons at the cost 
of poor jute growers. 

'I'be Agricultural Prices Commission have tried to justify their 
ac:tion nnder the garb of utterances like "overall needs of the ec:o-
nom.v", which have DOt been spelt out. In taking into consideration 
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the 80 called ''balanced and integrated view of the matter and the 
overall needs of the economy", the Agricultural Prices Commission 
does not appear to have given any serious consideration towards 
the genuine needs of the cultivators of jute. 

The Agricultural Prices Commission have a180 claimed before 
the Committee that consultations are made by them with the State 
Governments concerned before finalising their recommendationS' In 
regard to the minimum statutory price for raw jute. A true in-
dication of what exactly happens at such consultations has beeD 
provided to the Committee during evidence of a very senior officer 
of the Government of one of the leading jute growing States, who 
stated before the Committee:-

"We recommended a rock bottom price becaUSe we knew 
what the prevailing minimum price was and we knew 
also that if we recommended a much higher price, it 
would not be a possibility of being accepted. Even if 
we had recommended a price of Rs. 200, the support price 
declared by the Government of India later would not hav~ 
been more than what it turned out to be. I am quite 
definite about that." 

1M. The figures relating to international prices of jute manu-
factures, which form the basis of the viability of the iut~ industry 
as put forward by the Agricultural Prices Commission, are supplied 
to the Commission by the Jute Commissioner. The Jute Commis-
sioner has himself admitted during evidence that in the jute in.. 
dustry:-

"There is considerable amount of malpractice." 

This leaves no doubt that the figures collected by the Jute Com-
missioner and furnished to the Agricultural Prices Commission are 
not the true figures and might not, therefore, be relied upon in the 
matter of determination of viability of the ind1lStry. 

105. Regarding the examination of the recommendations of the 
Agricultural Prices Commission by the Ministry of Industry (Pre-
viously the Ministry of Commerce), the Committee regret to observe 
that in spite of pointed notes at junior levels on the files of the 
Ministry, that in various forums including the Parliament it has 
been represented that the minimum pnee fixed is unrealistic in as 
much as cost of production had gone up and the price fixed had no 
relevance to the price of paddy, no serious effort appears to have 
been made at any higher level in the Mittistry to take their decisions 
on the reality of the situation. On the other hand, the Committee 
fiad that though the Ministry of Commerce had, in a Dote dt. 
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14.5-74 relating to the 1974·75 season, come to the conclusion that on 
the basis of a set of circumstances prevailing during that year, a 
pricing level of as. 167.50 per quintal for raw jute was r"~nable, 
the position was altered in the very next sentence by stating that 
once a level of that nature was statutorily fixed it might be difficult 
to lower the figure if a different set of circumstances so warranted. 

106. As a result of detailed discussion with representatives of the 
Directorate of Economics and Statistics, the Agricultural Prices Com-
mission and the Ministry of Industry and on the basis of notings in 
the Ministry's files, the Committee have come to the definite con-
elusion that all those whose opinions matter in the formulation and 
amteuncement of minimum statutory price of raw jute are solely 
concerned with looking after the interests of the jute industrialists 
and jute tycoons, and it is no body's concern to bother about the 
interests of the poor grower so as to ensure him a remunerative 
price for his survival. In this situation, the Committee see a serious 
danger of the cultivator of jute being forced to switch over to other 
crops, with resultant fall in production of raw jute in the years 
to come, leading to a devastating efled on the jute industry, the 
survival and development of which are so essential not only from 
the point of view of earning of foreign exchange but also for main-
taining continuity of employment for over two lakh workers, who 
are also in a miserable state directly engaged by the industry. The 
Committee are astonished to note that even at the level of the 
Cabinet Committee on Food and Agriculture, which takes a final 
decision in regard to the minimum statutory price for raw jute, 
importance has been attached only to the intn-ests of the jute in-
du~try, with the result that even the legitimate interests of the poor 
growers have not been cared for. For example, in the matter of 
fixation of minimum statutory price for the 1976-77 season, the said 
Cabinet Committee reduced as. 5 per quintal even from the price 
recommended by the Agricultural Prices Commission and supported 
by the Ministry of Commerce. 

107. It is a matter of deep regret that the Ministry of Agricul-
ture & Irrigation especially the Directorate of Economics & Statistics 
(Adviser Shri Ram Saran till recently also Member Secretary, Agri-
cultural Prices Commission), and the Agricultural Prices Commis-
sion (Chairman Dr. Dharam Narain) who are supposed to further 
the cause of agriculturists, have acted as the bitterest enemies of 
the jute growers in that they completely sided with the jute tycoons 
and Opeled flood'gate of exploitation by the latter. The Committee 
also aN positive that the Commerce Ministry too was wboIly an 
abetter in this nefarious game. 
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108. The Committee need hardly stress that fixation of minimum 

BtatutOry price of jute and other agricultural commodities without 
.taking into full consideration the actual cost of production and 
·ensuring a fair return on investment has resulted in continued de-
pression of prices of agricultural products over the years. This has 
led to fast impoverishment of the rural areas in the jute growing 
:states most of which are in Eastern Zone, and worsening of living 
conditions in the villages as also the drift of population to the urban 
areas. The Committee feel that if the rural economy is to' be 
strengthened and the peasants are to be prevented from getting 
perished, it is imperative that the price of jute and other agricul-
tural products is fixed realistically in such a manner as would en-
.sure the cultivator a fair and remunerative return. 

109. The Committee consider that the Agricultural Prices Com-
mission has no business, unless they had a motive behind this, to go 
in for verification of viability of the jute industry, whilst their as-
lIignment is to acquaint the Government about the fair remunera-
tive price of the commodity. It is quite clear to the Committee that 
the Agricultural Prices Commission (headed by Dr. Dharam Narain) 
and the Economics and Statistics Directorate (headed by Shri Ram 
Saran) were more concerned about the profits of the 'Industry' 
rather than ensuring a remunerative price for the agriculturists. In 
the opinion of the Committee, the industry should, in the first ins-
tance, be made to pay a fair and remunerative price for raw jute to 
the cultivator which, as already recommended by the Committee, 
-should not be less than Rs. 447.114, per quintal (1977-78) for the bot-
tom grade. Thereafter if the Government after thorough verifica-
tion find that it is not really possible for the Industry to compete 
in the foreign market the Government of India may. after fully 
satisfying themselves about the genuineness of the industry's claim, 
:subsidise them suitably, if necessary, to make their products com-
petitive in the interests of export earnings for the country. 

110. The Committee, however, very strongly feel that one of the 
real solutions to the problem lies in the nationalisation of the entire 
jute and jute goods ~xport trade. 

111 .. The Committee are concerned to note that there is an un· 
1lSWllly long time lag of about ten months between the date of 
submission of the Report of the Agricultural Prices commission and 
the date of pUblieation of this Report by Government, as a result 
of which the farmer knows the minimum statutory price of his 
product only after most of the jute crop has already been sold. This, 
the Committee apprehend, is definitely done at the behest of the 
jute industrialists and jute tycoons. 
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112. As admitted by representatives of the Ministry of Agricul-
ture and Industry and also the representatives of the State Govern-
ments concerned, there is full justification in the demand of the 
farmers that the minimum price for raw jute should be made known 
to them weU before the time of sowing itseU. The Committee ac-
cordingly recommend that the entire exercise of coUection of data 
of cost of cultivation and formulation and annOUncement of the 
minimum statutory remunerative price should be rescheduled in a 
manner as to enable the announcement of minimum statutory re-
munerative prices for the crop of a particular year at the time of 
sowing itself, that is in January-February of that year. 

113. Another aspect of announcement of mJnllDum statutory 
price for raw jute relates to the markets in respect of which such 
minimum statutory price is announced. In this connection, the 
Committee find that while upto and including the 1973·74 season, 
minimum prices of jute were announced for Calcutta, the position 
was changed from 1974-75 onwards when minimum prices began to 
be announced only for the upcountry markets and not for Calcutta. 
ThIs was undoubtedly done by the authorities concerned in order 
to help the jute industrialists and jute tycoons to extend the field 
of plunder at the cost of jute growers. There is ample evidence 
available in the material furnished to the Committee that though 
the Jute Commissioner has been pressing for announcement of 
the price for Calcutta market also, and the Ministry of Commerce 
have been supporting that demand, the prices continue to beaD-
nounced only for upcountry markets because of opposition from the 
Ministry of Agriculture. This has not surprised the Committee. In 
19'1'4-'1'5, the IIl'Oposal for announcement of the minimum statutory 
price for Calcutta market was opposed by the Chairman, Agricul· 
tural Prices Commission (Dr. Dharam Narain), and the proposal 
was ultimately dropped on the ground that the situation had since 
changed and the market prices in Calcutta Market ruled very high 
with the result that no need was felt to fix the minimom price for 
the Calcutta market. What has astonished the Committee tarther 
is the fact tbat in 19'1'6-7'1' season, even when the prices of raw jute 
fell below the statutory minimum price, the request of the Jute 
Commissioner for announcement of minimum statutory price for 
Calcutta was not taken seriously at the Government level. The 
reason is not at all dimcult for tbe Committee to understand. 

114. Both the Managing Director of the Jute Corporation aDd the 
Jute CoDU1l1ssioner have, during evidenee, pressed fOr announcement 
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of a minimum statutory price for the Calcutta market to avoid dam-
pening of the prices there by the Jute mills with consequent depres-
sing results on the prices in the up country markets. The Ministry 
have also accepted the need for the same. The Committee, therefore, 
see no valid reason why a minimum statutory remunerative price of 
jute for Calcutta market should not be announced immediately. They, 
therefore require that minimum statutory remunerative price for 
Calcutta market should also be announced by Govel'llmeDt imme-
diately. 

115. In conclusion, the Committee cannot help expressing a feeling 
of utter distress over the fact that as against the true first cost of culti-
vation of jute of Rs. 344.34 per quintal in West Bengal, the fixation of 
minimum statutory price has all along been fraudulently based on a 
deliberately depressed figure of cost of cultivation of about as. 116 
per quintal. As a result, the pOOr jute grower has every tbne been 
giving a pound of flesh with his jute. This big fraud has been played 
upon him by perIiORs in authority at the national level. 

From the written material received by the Committee from differ-
ent sources and the tenor of evidence tendered before them by the 
Statistical Adviser in the Directorate of Economics & Statistics (Shri 
Ram Saran-till recently also the' Member-Secretary of the Agricul-
tural Prices Commission), the Chairman of the Agricultural. Prices 
Commission (Dr Dharam Narain), representatives of the Ministry of 
Agriculture and Irrigation and representatives of the Ministry of 
Commerce, (lndustry)i, the Conunittee have no doubt that in the 
entire process of collection, compilation and publication of data relat-
ing to cost of cultivation of jute and of fixation and announcement of 
minimum statutory price for raw jute, all these agencies, instead of 
safeguarding the cause of the improverished agricalturists, have acted 
as the bitterest enemies of the poor jute growers in that they comple-
tely sided with the jute industrialists and jute tycoons and thereby 
opened flood-gate of exploitation of the poor jute cultivator by the 
jute industrialists and traders. The Committee also find that the 
Cabinet Committee on Food imd Agriculture, at the material time 
was also a party. There is, therefore, no doubt that the entire machi-
nery was positively working for the jute industry and the jute traderS" 
lobby, and in tbis process many palms must have been greased. 

116. The Committee look upon this sort of arrangement as a 
ditlerent aud dangerous category of econOmic offence having far 
reaching consequeaces, and it is the bounden duty of the Government 
to ensure that the commission of such an otlence is no more aDowed 
to be pe~ated. For this purpose, there is imperative need for 



50 

immediate letting up of a lpecial cell in the CB.L where a co-
ordinated functioning of iavestigating omciais, eeonomiJlts, lOCioIo-
gilt. etc. ahould be organised forthwith. In the COIIUDisaioD of thia 
offence, the role played by the Directorate of EeOllomiea a Statistiea 
(with Shri Bam Saran aa Statiatical Adviser) and the Agriealtural 
PriC81 Commiuion (under the Chairmanship of Dr Dharam Narala) 
is conapicuoUa and needs to be thoroughly and apeciaUy inveatiptecl, 
with a view to fixing of responsibility and awarding of exemplary 
puoisbment to thOSe fOUDd guilty. Pending conduct of such invest!-
rations, the top omciala of these two organisations mUllt immediately 
be replaced. In making this observation, bitter though it may be, 
the Committee are mindful of the fact that 'prevention is better than 
cure' and if Government iI able to prevent comoUaion of this sort 
of offence, it will prevent many more evila which ariae aa an outcome 
thereof, including malpractices indulged in by the jute induatry 
which generate huge amoUBt of black money runn.iDg into hundreds 
of milliona of rupeea every year. 

117. Coming DOW to the fixation and announcement of minimum 
atatutory price for raw jute on the basis of realistic caleuJatioas of 
the true cost of production of jute, the Committee are poSitive th.t 
auch a prices has to be remunerative to the jute grower in whose 
survival lies the future of the jute industry which haa manifold 
impact on the country's economy and employment poteDtlaI. From 
this point of view, there can be no two opiniolUl about the fact th.t on 
the basis of the arientitlcally collected latest d.ta 01 the Governmeat 
of West Benpl, the true Brst coat of cultivation of jute (lnchulht, 
reaching the primary market) is of the order of Ba. 344.3t per quintal 
(1'77-78). To this must be added • retam of 30 pel' cent to the 
flOWer, which hIlS been atated to be .. ly jUlt and fair by the repre-
sentatives of the Government of West BenpJ. whidt is by far the 
largest jute growing S,*te and where the survival of the peasaatary 
Is very much wedded to the jute prices. On this basis, the mini-
mum price that mUllt reach the hands of the jute flOWer works oat 
to Rs. 447.14 per quintal (1'7'1-78)', wbkh the Committee strODrb' 
recotnmellCl for acIoptt.. as the minimum statutory remanerative 
price. The Committee are also of the eonsidered and eOn8rmed view 
that this minimum prit'e should apply to the 'bottom IracIe of jute III 
the primary markets and fOl' better grades, lneeDtives llbeald be 
riven to til. (I'Owen in the form of increased prices. 

118. The price of Mest&, which is only a variety of jute, should 
.... simlIarIy be fixed and there should DOt be any appredable pP 
between the pricea of the two. 
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119. The Committee also stroogly recommend that Government 
should as wen announce minimum statutory remUDerative prices 
for the Caleutta markets by adding suitable and realistic: transport 
aad other eharges involved in bringing jute to Calcutta from the 
areas where it is grown, including its bllDdling IlDd keepm,. 

NEW DELHI; 
April 24, 1978 
Vaisakha 4, 1900 (Saka) 

JYOTIRMOY BeSU, 
Ch4irman. 

Committee on Public Undertakings. 
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Summ4~tI of Cmacluaions/Recommendation, of the Committee Oft 
Public Undertakings contained in the Report. 

(1) 

Referalce 
to paraNo. 
iD tbeRepon 

(2) 

Summary of conclutionsl 
Recommendations 

(3) 

1 98 As already stated in the earlier Report- of the 
Committee on Jute Corporation of India, one of 
the important objectives for which the Jute Cor-
poration of India was set up was to ensure for the 
jute &rowers a proper remunerative and fair price 
for hiB produce and thereby sustain his interest in 
jute growing and in economic advancement of the 
country. The Committee note that as an imPort-
mt pre-requisite to the achievement of this objec-
tive, the minimum prices (not remunerative 
price) of raw jute were put on a statutory basiS 
from 1972-73 onwards. The Committee further 
note that between 1972-73 and 197'1-78 the'miiu-
~um.statutory pri~ ftxedfor raw jute was in-
creued frOm a trifling Rs. 100 per quintal to mere 
RI. 141 per quintal, which comparatively Was Very 
much less than the corresponding increase. in the 
prices of other important agricult\l!'8lcommoai-
ttellike pulses, raw cotton, oU seeds.cw. Inview 
of th1B poin1ion and representations made to the 
Committee by the jute growers and other eminent 
peJ'80nB like Members of Parliament and Mem • 
ben of State Legislatures, cloaely connected 
with the cultivation of jute, to the eIJect that the 
minimum prices ftxed by Government as also th-
prices being ot!ered to the jute cultivators were 
must too inadequate md did not cover even part 
of their cost ot cultivation, the Committee have 
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gone in detail into the drills and demonstratioDII 
(for cOllSUDlption of the public) gone through by 
di1ferent concerned agencies of GovemmeDt viz .. 
Directorate of Economics and statistics (Adviler, 
Shri Ram Saran), the Agricultul'al Prices Com-
mission (Chairman Dr. Dharam Nar'a1n), MiUi8-
try of Agriculture and Irrigation and the Minis-
try of Commerce (now Ministry of Industry). 

The Committee note that the minimum statu-
tory prices for raw jute are determined and 
announced by the Government on the basis of 
recommendations of the Agricultural Prlcea 
Commission (Chairman Dr. Dharam Narain) 
which relies on the figures of cost of production 
made available to it by the Directorate of Econo-
mics and Statistics (Adviser Sbri Ram Saran till 
recently also Member Secretary, Agricultural 
Prices Commission) in the Ministry of Agricul-
ture and Irrigation which in tum passel! on the 
baby of the so called work of collection of basic 
data for the purpose to Agricultural Universities 
in the various jute growing States, where the 
officers-in-charge of the s:heme of collection of 
data work only on a part-time basis (like Dr. 
Sain in the Kalyani University being paid 
Rs. 200/- p.m. for this work). The Committee 
find that the figures of cost of cultivation of jute 
so collected and processed by these agencies very 
widely from the figures separately collected by 
the Agriculture Departments of the StaIA! Govern. 
ments concerned especially West Bengal, by far 
the largest jute growing State. In view of the 
glaring inadequacies and serious distortions 
(created deliberately) in the coatII of various 
items included in the calculation. for determin-
ing the cost of production, the Committee had the 
exercUes dooe over again on a selective baals, by 
the Agriculture Department of the Government 
at West Bengal 
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The Committee were astonished to find that as 
against the 1974-75 cost of production of trifling 
RI. 116.'7 per quintal of jute in West Bengal, 
supplied by the Directorate of E::onomic and 
Statistics (Adviser Shri Ram Saran, till tecently 
also Member Secretary, Agricultural Prices Com-
mission), and relied upon without any further up-
dating by the Agricultural Prices Commission 
(Chairman Dr. Dharam Narain) in formulating 
their recommendatioJU for a minimum statutory 
price for 1977-78 season, the true and real cost of 
production of this golden fibre (as in 1977-78) 
turned out to be Rs. 3t4.34 per quintal (excluding 
the by-product). This figure is thrice as much 
the amount determined by the Economics and 
Statistics Directorate. The reading of the Com-
mittee is tha.t this Is a clear case where the Ec0-
nomic and Statistics Directorate (Adviser Shrl 
Ram Saran, till recently also Member Secretary, 
Agricultural Prices Commission) whose 1O~,:job 
Is to give true and correct reflection of wh";Jan 
agriculturist spends for production OD a piZtieu-
lar item, made out a gt'OSIly under-estimated 
costing chart covering production of jute, by 
omitting various important items and at the 
same time reducing the actuals in mmy other 
items to unimaginably low levels (e.g. 71 paise 
per hectare for cost of pestiCides). They have, 
therefore, obviOusly served the economic 
interests of the jute industrialists and jute ty-
eoons alone to the detriment of the poor jute 
growers. 

In view of th~ vast disparity between the 
figures of genuine cost of cultivation as calcula-
ted by the Government of West Bengal and the 
depressed and maJlipulated figures as calculated 
by the Directorate of Ec:oaomica and Statistics. 
the CommIttee require that the enUre exerdae 
of calculation of data relating to eon of cultiva-
tion of jute should be exclusively left to the 
State Governments c:onc:erDed, who are the 



(1) 

5 

(2) 

55 

(3) 

people on the spot and who are answerable to 
the actual growers of jute in their respective 
States. The Central Government should' be ree-
pmsible only for coordination and' immediate 
announcement of minimum statutory price. 
which bas to be remunera.tive. I • 

101 The Committee are also positive that there is 
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imperative need for stegping up the pace of 
collection and processing of the data pertaining 
to cost of production SO that the figures collected 
and compiled by the State Governments in this 
regard relate to the immediate past. 

According to the calculations made by the 
'Government of West Bengal, by far the largest 
jute growing state, the average coat of cultiva-
tion of raw jute in that State (including the 
cost of reaching the primary market) in 1977-78 
worked out to Rs. 344.34 fler quintal (excluding 

. cost of by-product). ~~mmi!~~Uh~~~()re, 
: strongly .. recommend!MJ. the .. ~_iJ1!m\Jm statu-
. ~-remUrierative price for raw jute should In 
i no case~ fiXed below Ri. 447.84 per quintal 
1 (1977-78). . . . ' 

This amount Includes the cost of cultivation 
as ascertained by the Agriculture Department 01 
the Government of Weet Bengal; by far the 
largeet jute growing State, plus • return of 30 
per cent to the growers as suggested by the re-
presentatives of the Weet Bengal Government 
when they teDdered evidence before the Com-
miti4!e. The committee are In fllll &g!'eement 
with the spokeanen of the jute growing Statee 
that a remunerative price would mean true coat 
of production (lneluding raching primary mar-
ket) plus 30 per cent return to the growen. The 
Committee also recommend that thIa price 
shOuld apply only to' the bottom grade of . jqte 
and 'for liIgber sn-. II.IfBdeDt lnamtlve.~ 
be given" in 'the mape' Of higDer prices to the grOWea. ., ... " . 
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At the level of the Agricultural Prices Com-
mission (Chairman Dr. Dharam Narain) also 
the Committee are astonished to find that while 
fixing the price of jute, the Agricultural Prices 
Commission (Chairman Dr. Dharam Narain) 
relied on cost of production figures manipulated 
and depressed in a J¥8Dned manner, which 
amounted to collusion with the Directorate of 
Economies and Statistics (Shri Ram Saran, 
Adviser, till recently also Member Secretary 
Agricultural Prices Commission) in order to 
serve the unhdly financial interests of the jute 
industrialists and jute tycoons at the cost of poor 
jute growen. 

The Agricultural Prices Commission have 
tried to Justify their action under the garb of 
utterances like "overall needs of the economy", 
which have not been spelt out In taking into 
consideration the SO called "balanced aDd· iDteg-
rated view of the matter and the overil11needs 
of the economy", the Agricultural Prices Com-
mission does not appear to have given any ser-
ious consideration towards the genuine needs of 
the cultivators o( jute. 

The Agricultural Pri::es Commission have also 
claimed before the Committee that consulta-
tions are made by them with the State Govern-
ments concerned before ftDalising their recom-
mendations in regard to the minimum statutory 
price for raw jute. A true Indication of what 
e:ltkCtly happens at such CODlIUltations has been 
provided to the Committee during evidence of a 
very senior officer of the Government of one 
of the leading jute growing States. who stated 
before the Committee:-

"We recommended a rock bottom price 
because we knew what the prevalliDg 
minimum price was and we knew alIo 
that If we !'8CQIIDJDeIlde a much higher 
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price, it would not be a possibility of 
being accepted. Even if we had recom-
mended a price of Rs. 200, the support 
price de::-Iared by the Government of 
India later would not have been more 
than what it turned out to be. I am 
quite definite about that." 

The figures 'relating to intepultional prices of 
jute manufactures, which form the basis of the 
viability of the jute industry as put forward by 
the Agricultural Prices Commission, are supptied 
to the Commission by the Jute Commissioner. 
The Jute Commissioner has himself rdmitted 
during evidence that in the jute tndustry:-

"There is considerable amount of malprac-
tice." 

This leaves no doubt that the figures collected 
by the Jute Commissioner and furnished to the 
Agricultural Prices Commission are not the 
true figures and might not, therefore, be relied 
upon in the matter of dete:mination of vipbillty 
of the industry. 

Regarding the examinatjon of the recom-
mendations of the Agricultural Prices Commission 
by the Ministry of Industry (Prevtoualy the 
MblWry of Commerce), the Committee regret 
to observe that in spite of pointed notes at 
junior levels 011 the files of the Ministry, that 
in various forums including the Parliament it 
baa ~ represented that the minimum price 
ftxed is unrealistic in as much as cost of pro-
duction had gone up and the price fixed had no 
relevance to the price of paddy, no serious effort 
appears to have t;een made at pny higher level 
in the MioWry w take their decisions on the 
reaUtyof the sjtuattoft. On the other hand, the 
Committee find that thOUgh the I4inistry of Com-
~ bad, in • note cit. 14-:;"74 relating to the 
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1.974-75 season, come to the conclusion that on 
the balls of a set of circumstances prevailing 
during that year, a pricing level of Hs. 167.50 per 
quintal for raw jute was reasonable, the position 
was altered in the. very next aentence by stating 
that once a level of that nature was statutorily 
bed it might be di1ftcult to lower the figure if a 
di1rerent set of circumstances 10 WBIr8Dted. 

AB a result of detailed discussion with repre-
IM!Iltatlves of the Directorate of Economics 8Ild 
Statistics, the Agricultural Prices Commission 
and the Ministry of Industry and on the basis 
of notlngs in the Ministry's files, the Committee 
have come to the definite conclusion that aU 
those whose opinions matter in the formulation 
and announcement of minimum st1otatory p1lice 
of raW' jute are solely concerned WItIl looking 
after the interests of the jute industri8Jilta and 
jute tycoons, and it is no body's concern to 
bother about the interests ot the poor grower 
110 aa to ensure him a remunerative price tar 
his survival. In this sltll8tion. the Committee 
see a. serious daJ.fger of the cultivator of jute be-
ing forced to switch over to other crops, with 
resultant fall in production of raw ju1ie in the 
years to come, leading to a devastating effect on 
the jute industry. the survival and development 
of which are so essential not only from the patnt 
of view of earning of foreign exch~"gebut 
al30 far maintaining continuity of employment 
for over two lakb workers. who are also in a 
miserable state d.irel'tly engaged by the induStry. 
~e Committee are astoniJhed to note that even 
at the level of the Cabinet Committee on Fooa 
&ad Agriculture, which takea a final dectslon in 
ftprd to the minimum atatutory price for 
raw jute, importance bas bee-D attadled only to 
the inter.t. of the jute indunrv. with the reB-
utt that even the legitimate interests of the 
poor growen haw not been eared for. Por 

---'--'-'-- ---------------------
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example, in the matter of fixation of minimum 
statutory price for the 1976-77 season, the said 
Cabinet Committee reduCed Rs. 5 per quintal 
even from the price recommended by the Agri-
cultural Prices Commission and supported by the 
Ministry of Cdmmerce. 

19'1 It is a matter of deep regret that the MiniStry 
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of Agriculture & Irrigation especially the Direc-
torate of Economics & Statistics (Adviser Sbri 
Ram Saran-till recently· also Member Secre-
tary, Agricultural Prices Commission), and the 
Agricultural Prices Commission (Chainnan Dr. 
Dhanun Narain) who are sUpPOsed to further 
the eause of agriculturists have acted as the 
bitterest enemies of the jute growers in that 
they completely sided with the jute tyCtIOns and 
opened flood-gate of exploitation by the latter. 
The Committee a.Iso are poSitive that the Com-
merce Ministry too was wholly aD abetter in 
this nefarious game. 

The Committee need hardly stre18 that ftxatlon 
of minimum lltatutory price of jute and other 
agricultural commodities without taking into 
full consideration the acutal cost of production 
and ensuring a fair return on investment hall 
resulted in rontinued depreaion of prices of 
agricultural products over the years. This has 
led to fast impoverishment of the rural areas In 
the jute growing states most of which are fn 
Eastern Zone, and worsening of living conditions 
in the villages as also the drift of popuIa.tioa to 
the urban areas. The Committee feel that if 
the- rural economy is to be streng!hened and 
the ~ts are to be . prevented from getting 
perisheci, it is imperative that the price of jute 
IID4 other agrtcultural products is fixed realiJ. 
~ .. in such a irwiDer as would ensure the 
cu1UVator a fair and' remunerative return. 
'The Committee ~that the Agricul~ 

P11Des Commi.as1on h.ts no businea, unleu th,'y 
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bad a motive behind this, to go in for verifica-
tion of viability of the jute industry, whilst 
their assignment is to acquaint the Government 
about the fair remunerative price of the commo-
dity. It is quite clear to the Committee th~t 
the Agricultural Pri:es Commission (headed by 
Dr. Dharam Narain) and the Economic and 
Statistics Directorate (headed by Shri Ram 
Saran) were more concerned about the profit. 
of the 'Industry' rather than ensuring a remu-
nerative price for the agriculturists. In the 
opinion of the Committee the industry shoul"!, 
in the first instance, be made to pay fair and 
remunerative price for raw jute to the cultiv~­
tor which, as already recommended by the Com-
mittee, should not be less than Rs. 447.64 per 
quintal (1977-78) for the bottom grade. There. 
after if the Government after thorough verifi-
cation find that it is not really pouible for tile 
Industry to compete in the foreign market, tbe 
Government of India may, after fully atisfybg 
themaelves about the genuineness of 1be indl1&-
try's claim, subsidise them suitably, if nect's-
sary, to make their products competitive in the 
interests of export earnings for the country. 

The Committee, however, very strongly ft¥!l 
that one of the real solutions to the problem 
lies in the nationalisation of the entire jute and 
jute goods export trade. 

The Committee are concerned to note that 
there is an unusually long time lag of about ten 
months between the date of submission of the 
&port of the Agricultural Prices CommiaIdon 
and the date of publicatiOll of this Report by 
Government, as a result of which the farmer 
knows the minimum statutory price of his pro-
duct only after most of the jute crop has already 
been sold. This, the Committee apprehend. Is 
deftnite1y done at the behest of the jute indus-
trialists and jute tycoons. 

------- -- --- - - ---- -------------
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As admitted by representatives ofJ the 
lIIiDistry of Agriculture and Industry and also 
the representatives of the State Governments 
concerned, there il! full justification in the 
demand of the -farmers that the minimum pnce' 

i for -raw· jute should be made known to them 
, well before the time of sowing itself. The Corri~ 
: oilttee accordingly recommend that the entire· 
i exercise of collection of data of cost of cult!va-
'\ tiOiiand formulation and announcement of the 
: minimum statutory remunerative price shoulO 
i be rescheduled in a manner as to enable the 
• announcement of minimum sbtutory remunE'Ca-
\ tive prices for the crop of a particular year at 
'the time of BOwing itself, that is in January-
,February of that year. 

Another aspect of announcement of mini-
mum statutory price for raw jute relates to the 
the markets in respect of which such minimum 
statutory price is announced. In this connection, 
the Committee find that while upto and includ-
ing the 1973-74 season, minimum prices of jute 
were announced for Calcutta, the position was 
changed from 1974·73 onwards when minimum 
prices beg m to be announced only for the up-
country markets and not for Calcutta. This was 
undoubtedly done by the authorities concerned 
in order to help the jute industrialists ""d jute 
tycoons to extend the field of plunder at the cost 
of jute growers. There is ample evidence avail-
able in the material furnJshed to the Committee 
that though the Jute Commissioner has been 
p..es.mg for announcement of the price for 
Calcutta market also, and the Ministry of Com-
merce have been IUpponiDg that demand, the 
prices continued to be aJUlDunced only for up-
country markets becauae of opposition from the 
Ministry of AgrieuJture. This has not surprised 
the Committee. In lW74-75, the proposal for 
aaaouneement of the minimum statutory price 
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lor CalcuUa market we. oppoaed by the Cb*-
man. Apieultural Prioea Commiyjoo (Dr. 
Dbaram Naratn), aDd the proposal was ultimate-
ly dropped on the ground that the situatiOil bad 
since changed and the maritet prices in Calcutta 
Market ruled Vf!!ry Iqb with the result that DO 
need was felt to fix the minimum price for the 
Calcutta marbt. What tIM astoniabed the C0m-
mittee further is the fact tlhat in 1976-77 Beason, 
even when the prices of raw jute fell below the 
sUtutory minimum price, the request of the Jute 
Commilsiont!r' for aDIlOUBeement of minimum 
atatutory price for CakGUa was not taken seri-
ously at the Government level. The reason is 
not at aU cUfIlcu1t tor the Committee to under-
stand. 

Both the Managing Director of the Jute Cor-
poration and the Jute Comm.Jsatoner have, dur-
ing evidence, pressed for annoUncemeat of a 
minimum statutory price for the Calcutta market 
to avoid dampening 01. the priees there by the 
Jute mills with consequent depressing results 011 
the prices in the upc:ountry markets. The Mini&-
try have alIo accepted the need for the IllUDe. 
The CommiUtee, therefore, see no valid reason 
why a minimum statutory Temunet'lltive price of 
jute for Calcutta market abould not be ann0unc-
ed immediately. They, therefore, require that 
minimum statutory reII'Iunentive price for 
Calcutta IDlIl"ket should also be announced by 
Government immediately. 

In conclusion, the Committee eannot help 
expreesing a feeling of utter distress over the 
fact that as against the true first cost of cultiva-
tion of jute of Rs. 344.14 per quintal in West 
Bengal, the fixation of miIIlmum statutory price 
baa all along been fraudulently based 011 a deli-
berately depreaaed ftgure of cost of cultivation of 
about Rs. 118 per quintal. & a RsUlt., the poor 
jute grower bas f!WIr1 .. been giving a poUDd 
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of ftesh with IUs jute. This big fraud has been 
played upon him by peraona in authority at the 
national level 

From the written material received by the 
Committee from ~t sources and the tenor 
of eridenre tendered before them by the Statisti-
cal Adviser lin the Directorate of Economics and 
Statistics (Shrt Ram Saran-till recently also 
the Membe!--Seeretary of the Agricultural Prices 
Commission), <the Chairman of the Agricultural 
Prices Commission {Dr. Dharam Narain), repre-
sentatives of the Ministry of Agriculture and Irri. 
gation and representatives of the Ministry of 
Commerce, (Industry), the Committee have no 
doubt that in the entire process of collection, COlD-
pilation and publieation of data relating to cost 
of cultivation of jute and of fixation and an. 
nouncement of minimum statutory price for raw 
jute, all these agencies instead of safeguarding the 
eause of the impoverished agriculturists, have 
acted as the bitterest enemies of the pbor jute 
growers in that they completely sided with the 
jute Industrialists Hld jute tycoons and thereby 
opened flood·gate of exploitation of the poor jute 
cultivator by the jute industrialists and trader'll. 
The Committee also find that the r-abinet Com· 
mittee on Food and Agriculture. at the material 
time wsa also a party. There ii, therefore, no 
doubt that the entire machiDery was pOIdtivel1 
Wondng for the jute indUstry and the jute tra-
der'll'lobby. and in this nrocea many palms must 
hn,e been greased. 

1&. • 1141 The Committee look upon this IOl't of 
&ft'aIlIIIIIIlet as a dift'erent and dangerous cate-
gory of economic oftence bavlng faf reaching 
COIlIequeDCe&, and It is the bounden duty of the 
Government to ensure that the commlaton of 
!RICh an offence is no more allowed to be perpe-
twiW. For thls purpose, there is imperative 

. Deed for immediate setting up of a special cell in 
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the C.B.!. where a co-ordiDated functioning of 
investigating ofllcials, economists, sociologists 
etc. should be organUed forthwith. In the c0m-
mission of this offence, the role played by the 
Directorate of Economics and S~tistics (With 
Shri Ram Saran as Statistical Adviser) and the 
Agricultural Prices Commission (under the 
Chairmanship of Dr. Dharam Narain) is con ... 
picuous and needs to be thoroughly and specially 
investigated, with 80 view to fixing of responsl-

_ billty and awarding of exemplary punishment to 
tbose found guilty. Pending conduct of such in-
vestigations, the top ofllclals of these two o,ga-
ntsations must immediately be replaced. In 
making 1hi. observation, bitter though it may be, 
the Committee are mindful of the fact that 'pre-
vention is better than cure' and if Government 
is able to prevent commission of t~80rtof 
offence, it will preV8lt many more evils which 
arise as an outcome thereof, including malprac-
tices indulged in by the jute industry which 
generate r.uge amount of black money runnin, 
into hundreds of millions of rupees every year_ 

Coming now to 'he fixation and announce-
ment of minimum statutory price for raw jute 
on the basis of realistic calculations of the true 
cost of production of jute, the Committee are 
positive that such a prices has to be remunera-
tive to the jute grower in whose survival Ues the 
future of the jute industry which has manifold 
impact on the country's economy and employ-
ment potential. From this point of view, there 
can be no two opinions about the fact that on the 
t.asis of the scientifically collected latest data of 
the Government of West Bengal, the true ftnt 
cost of cultivation of jU'e (including reaching 
the primary market) is of the order of Ra. 344..34 
per quintal (1977-78). To this must be added • 
return of 30 per cent to the grower, which has 
been sta~ to be only just and fair by the rep-
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reaentatives of the Government of West Bengal 
which is by far the largest Jute growing State 
and where the aurvival of the peasantry is very 
much wedded to the jute prices. On this basis, ! 
the minimum price that must reach the hand, of / 
the jute grower works out to Rs. 447.64 per 
qumtaJ (1977-78), which the Committee stron': 
I,. recommend for adoption as the minimum 
statutory remunerative price. The Committee . 
are alIo of the considered and confirmed view 
that this minimum price should apply to the 
bottom grade of jute in the primary markets and 
for better grades, incentives should be given to 
the growers in the form of increased prices. 

The price of Meata, which is only a variety 
of jute, should also'similarly be ftxed and there 
Ihould not be any appreciable gap between the 
prices of the two. 

The Committee also strongly recommend that I 
Government should as well annou!l&e minimum I 
statutory remunerative prices for the Calcutta 
markets by addiDg suitable and reall8tic traD8-
port and other cha&'ges involved in bringing jute 
to Calcutta from the areas where it is grown, iD- i 
c1udmg Its handling and keeping. I 
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